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To 
The Chairman-Cum- Managing Directors/Chief Executive officers of  
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Madam/Sir, 
 
Guidelines on Product Filing Procedures for General Insurance Products 

 
The guidelines on product filing procedures for general insurance products are 
issued considering the actual experience gained on the guidelines and circulars on 
file and use requirements for general insurance products in force, evolving needs of 
consumers and flexibility required for general insurers to respond to changing market 
conditions.  
 
The guidelines shall come into force with effect from 1st April, 2016. The guidelines 
have also been placed on the IRDAI website (https://www.irdai.gov.in).  

 
 

Yours faithfully, 
 

(Suresh Mathur) 
Senior Joint Director 
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CHAPTER I 
PRELIMINARY 

1. Short title and commencement  
 

(a) These Guidelines may be called the Guidelines on Product Filing Procedures 
for General Insurance Products. 
 

(b) These Guidelines are issued under the provisions of Section 14 (2) (i) of the 
IRDA Act 1999. These guidelines replace the earlier guidelines on filing of 
General Insurance Products. However, any action taken or under process in 
terms of earlier guidelines and circulars issued thereafter on general 
insurance product matters shall remain valid. All circulars relating to filing of 
general insurance products shall stand repealed from the effective date of 
commencement of these guidelines. 
 

(c) These Guidelines shall come into force with effect from 1st April, 2016. 
 

2. Scope and Applicability 
 
(a) These Guidelines provide a revised regulatory framework for the `File and 

Use` procedures and `Use and File` procedures for general insurance 
products in India.  

 
The Guidelines, unless specifically relaxed or exempted, shall be applicable to 
all insurers transacting general insurance business, registered under the 
Insurance Act, 1938.   
 

(b) The present Guidelines shall apply to all general insurance products 
(hereinafter referred as `products`) whether or not governed by the erstwhile 
tariff and include all products those are in the market and noted by the 
Authority under any of the earlier File and Use guidelines. But these 
guidelines shall not include any insurance product that is governed by Health 
Insurance Regulations issued from time to time by the Authority. 
 

(c) Provided any general insurance package product consisting non health 
covers/sections and health section/s shall also be covered by these guidelines 
as far as non-health covers/sections are concerned.  
 

(d) With the reclassification of general insurance products and introduction of use 
and file procedures under these Guidelines, the responsibility is placed on the 
Product Management Committee (PMC) and senior management of insurers 
to ensure proper due diligence of product design and protection of the policy 
holders interests. 
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(e) The Authority may conduct reviews and enforce actions as deemed 
necessary to protect the policyholders’ interests, other terms and conditions of 
contracts of general insurance and to ensure orderly growth of general 
insurance business. 
 

3. Products filed under the earlier file and use guidelines 
 
(a) The products which were filed by the insurer and noted by the Authority under 

the earlier file and use guidelines need not be re-filed under the present 
guidelines unless the insurer undertakes any change in the rates, terms or 
conditions of such products. However, the insurers shall classify the products 
either as `Retail` or `Commercial` products. 
 

(b) The insurers  wishing to retain the existing products shall, within sixty days 
from the date of notification of these guidelines,  file a list of all the products 
with a certification by the Chief Executive Officer as well as by the Appointed 
Actuary in the format Annexure I-A & I-B classifying them in “Retail” or 
“Commercial” respectively. 
 

(c) The insurers wishing to withdraw one or more products can do so, by 
sufficiently notifying the existing customers individually before three months 
the next renewal dates and by public notice about the withdrawal of product/s. 
The insurers shall within six months from the date of notification of these 
guidelines, submit a list of such withdrawn products in the format Annexure II.  
 

(d) Notwithstanding withdrawing any product, policies already issued under such 
product shall have their normal expiry date and shall not be cancelled unless 
the insured chooses to do so. No motor policy can be cancelled either by the 
insurer or by the insured unless the vehicle has a minimum of motor liability 
cover at the time of cancellation. 
 

4. Definitions 
 

(a) For the purpose of these guidelines, the terms shall have the meaning 
assigned as per glossary in schedule I unless otherwise specified or the 
context otherwise requires. 

 
(b) The words or expressions used but not defined herein and defined in the 

Insurance Act, 1938 or Insurance Regulatory and Development Authority Act, 
1999 or in any Rules or Regulations made thereunder shall have the same 
meaning as assigned to them in those Acts or Rules or Regulations. 
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5. Classification of Products 
 
For the purpose of these guidelines, the general insurance products shall be 
classified into two broad classifications, namely Retail products and 
Commercial products. Both of these classifications are made on the basis of 
“who buys the product”. All categories of products called in whatever name, 
for the purpose of filing, irrespective of whether falling under ‘File and Use’ or 
‘Use and File’ procedures, shall necessarily be classified under “Retail” or 
“Commercial” products”. 

 
(a) Retail Products 
 

Retail products are those products that are sold to individual customers 
including their families. However, there is no bar on selling a retail product to 
commercial customers if the insurer feels that the product meets the 
insurance needs of a segment of commercial customers. 

 
Wherever there is a joint insurable interest in a subject matter of insurance 
and one of them is individual, they will also be treated as Individual customer 
for the purpose of this product classification.  

 
(b) Commercial Products 

 
Commercial products are those that are sold to entities other than individuals 
and will include firms, companies, trusts etc. A product filed for commercial 
customers shall not be sold to individual customers. 
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CHAPTER II 
GUIDING PRINCIPLES FOR PRODUCT DESIGN AND RATING 

 
6. Product Development 
 

The General Insurers shall design and rate the insurance products keeping in    
view of the basic guiding principles which include the following. 

 
(a) Evolving risk coverage needs of the customer to be kept in mind while 

developing new products and revising existing products. 
 

(b) The product should be a genuine insurance product covering an insurable risk 
with a real risk transfer. “Alternate risk transfer” or “Financial guarantee” 
business in any form shall not be accepted including indirect insurance 
products such as insurance derivatives. 
 

(c) All products shall  go through appropriate due diligence to ensure Protection 
of Policyholder Interests with reference to IRDAI (Protection of Policyholders 
Interests) Regulations issued from time to time. 
 

(d) Products should be fair and non-discriminatory to all stakeholders.  
 

(e) The product design should ensure adherence to the basic principles of 
insurance like Insurable Interest, Indemnity, Utmost Good Faith, and 
Proximate Cause. 
 

(f) Products should be need based so that unnecessary and superfluous 
coverage are not added and the necessary ones are not excluded. Suitability 
and affordability should be kept in mind. 
 

(g) The design of insurance product should take care of Policyholders’ 
reasonable expectations. Insurance product design should ensure 
transparency and clarity in wordings, terms, coverage, exclusions and 
conditions in order to devise a fair and balanced risk transfer mechanism 
through insurance. 
 

(h) Design and rating of products must always be on sound and prudent 
underwriting and actuarial basis and should provide clarity and transparency 
that is of value to the policyholder or prospect.  
 

(i) All literatures and documents relating to the product should be in simple 
language and should follow a similar sequence of presentation as far as 
possible, for easy understanding by the public and all technical terms should 
be sufficiently clarified for understanding by laymen. Words with ambiguity or 
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with different meanings shall be defined, which shall carry the same meaning 
in any document of that particular product. The documents must maintain 
consistency. 
 

(j) Insurers introducing the insurance products used in foreign jurisdictions shall 
not copy the product characteristics in the same form but examine the local 
requirements and modify the features/policy wording in accordance with the 
Indian policyholder requirements and local laws which are more familiar to 
them. The terms used must be in accordance with standard words used in the 
existing tariff products. 
 

(k) Insurers should use similar wordings (such as clauses on renewal of 
insurance, basis of insurance, due diligence, cancellation, arbitration, claim 
reporting etc) for describing the same cover or the same requirement across 
all their products. 
 

(l) The terms and conditions of cover shall be fair between the insurer and the 
insured. The conditions and warranties should be reasonable and capable of 
compliance and in conformity with various laws, regulations, guidelines and 
circulars. The exclusions should not limit cover to an extent that the value and 
intent of insurance is lost. 
 

(m) There should be no effort to mislead the prospect or policyholder to assume 
that the product is offering protection that it really does not, or that it offers 
such protection subject to limitations and conditions that are not easily 
apparent in any document. 
 

(n) The pricing of products should generally be based on appropriate data and/or 
technical justification. Insurers while pricing both individual and commercial 
products have to factor in risk exposure, experience, reinsurance, reserves, 
all expenses etc and a reasonable amount of surplus. The premium rates 
shall not be excessive or inadequate or unfairly discriminatory.  

 
(o) The pricing and design of the product, as far as possible, should aim at 

making the product to stand of its own, generating a reasonable margin and 
without any cross subsidisation from any other product. This should be in line 
with the underwriting policy of the insurer. 
 

(p) Where the proposed schedule of rates is derived from an existing schedule of 
rates, there should be adequate statistical information on the claims 
experience backing the current schedule of rates. 
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(q) Where the rates are based on the generally prevailing market level of 
premium rates, the insurer should be able to demonstrate the reasonableness 
of the variation from the currently prevailing level of rates. 
 

(r) Where the rates proposed are based on reinsurance market level of rates, the 
insurer should be able to demonstrate that the rates of the reinsurance 
markets have been properly ascertained and represent rates quoted by 
reinsurers of repute. 
 

(s) Where the rates are based on non-insurance technical data, the insurer 
should be able to justify the basis including the estimated claims costs.  
 

(t) Where statistical support for particular risk classification is not available, it can 
be rated by comparison with rates based on statistics for a risk of comparable 
hazard.  
 

(u) All efforts should be made to incorporate risk prevention and mitigation 
processes at the very inception of developing a product so that the underlying 
risks can be appropriately managed by way of avoidance and minimization. 
Process for elimination/minimisation of fraud / abuse / leakage should be 
incorporated as risk mitigation measures in product design and monitoring to 
eliminate moral hazard. 
 

(v) Insurer should take necessary steps in ensuring that competition will not lead 
to unprincipled rate cutting and other improper underwriting practices. 
 

(w) In an emerging risk based solvency regime, efforts should be made to assign 
risk based capital to all products and monitor results to gauge the continuing 
need of capital for products. This will aid in developing an actuarially sound 
and robust internal economic capital model. 
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CHAPTER III 
PRODUCT FILING 

 
7. Filing Procedures  

 
7.1 Prerequisites for Filing Product 

 
I. Underwriting Policy 

 
a) The insurer must file the Underwriting Policy as approved by its Board.  

 
b) In case of any subsequent change made in the Underwriting Policy, the 

insurer shall submit the modified Board approved underwriting policy within 30 
days of approval given by its board.  It must be ensured that the impact of 
such changes on the existing products is well taken care. If such impacts 
warrant a change in the existing products, the insurer may decide to withdraw 
or shall file the impacted products under the present guidelines as a revision. 
 

c) If the insurer decides to withdraw any product after being noted under these 
guidelines or earlier guidelines, it can do so subject to prior information to the 
Authority. 
 

d) The Underwriting policy at the minimum shall cover the following: 
 

(i) The underwriting philosophy of the company; 
 

(ii) The Product design, rating, terms and conditions of cover and 
underwriting activity shall at all times be consistent with the Board 
approved underwriting policy; 

 
(iii) The policy remains relevant and updated at all points of time in 

line with the approvals given by Board from time to time. It shall 
take note of the developments in product guidelines and concerns 
of Authority expressed from time to time;  

 
(iv) All the activities of Product Management committee including but 

not limited to; 
  

§ The constitution of the Product Management Committee 
§ The rights and responsibilities of the committee and its members  
§ The frequency of meetings of this committee 
§ The segment of commercial customers for which the insurer to 

adopt approved retail products. 
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§ The product withdrawal, revision of terms and conditions and re-
pricing philosophy, clearly stating the reasons and 
circumstances including the business volume and combined 
ratio threshold failing which it would like to withdraw/revise the 
terms and conditions /re-price the product. 

 
(v) The cushions  that will be built into the rates to cover acquisition 

costs, promotional expenses, expenses of management, 
catastrophe reserve, profit margin and the credit that will be taken 
for investment income in the design of rates, terms and conditions 
of cover, and how they will be modified based on the actual 
operating ratios of the insurer; 

 
(vi) The list of products that will fall into Retail / Commercial product 

classifications; 
 

(vii) The delegation of underwriting authority to different levels of 
management or specific persons is properly documented and 
followed; 
 

(viii) The detailed underwriting manuals have been issued to all 
authorized underwriters setting out basic rates/procedures for 
rating, identification of risks that require risk inspection, the 
procedures for risk inspection and report forms, hazard factors 
taken into account in rating, loading, discounts for the factors; 
 

(ix) The IT systems are in place with capability for rating support, 
statistical data base for analysis of experience, reviewing 
underwriting of risks, providing support for inspections and for 
internal audit; 
 

(x) The role and extent of involvement of the Appointed Actuary in 
review of statistics to determine rates, terms and conditions of 
cover in respect of all products; 
 

(xi) The internal audit machinery that will be put in place for ensuring 
quality in underwriting and compliance with the corporate 
underwriting policy and insurer has well staffed Internal Audit 
Department to function efficiently; and 
 

(xii) The procedure for reporting to the Board on the performance of 
the management in underwriting the business, including the forms 
and frequency of such reports Annexure VI to X as prescribed in 
Schedule IV. 
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II. Product Management Committee (PMC)  

 
The insurer, in view of File and Use and Use and File procedures, shall set up 
a Product Management Committee to review and recommend (i) all the 
products that are in existence either continues to be offered/withdraw/modify 
and (ii) new products proposed to be filed with the Authority. The deviations, if 
any, from the underwriting policy shall be brought to the notice of the board for 
approval by PMC. The deviations should not be undertaken in a routine 
manner, except in extreme exigencies by recording full facts.  

 
The PMC shall submit reports independently to the insurer and assist insurer 
in effective control over the risks posed, in particular, by insurance products 
being sold by the insurer. In order to be in consistence with  the board 
approved underwriting policy, the PMC will carry out a due diligence process 
and record its concurrence/sign off on various product related risks for all 
products  falling under File and Use and Use and File procedures. The 
Committee shall also review the performances of the products annually. 

 
The PMC should necessarily include the high level officials of insurer, who are 
primarily responsible in product design, from departments like Underwriting, 
Marketing, Actuary, Claims etc. 

 
It is suggested to include the following designates in the PMC. If any of the 
following designates is included as a member in the PMC, then the role of 
such member shall include but not limited to the roles specified in Schedule 
II. 

 
i. Appointed Actuary 
ii. Chief Underwriting Officer 
iii. Chief Financial Officer 
iv. Chief Marketing Officer 
v. Chief Risk Officer 
vi. Compliance Officer 
vii. Head Reinsurance 

 
However, the CEO of the insurer shall have an overall responsibility for 
ensuring that a robust due diligence process is in place to mitigate risks of 
new and current products. 

 
The role of PMC is very important under these guidelines, which is required to 
act as a self governing body within the insurance company to ensure quality 
product design, filing with complete compliance of regulatory requirements 
and performance review. 
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7.2  Product Approval Process 

 
I. File and Use Procedures 

 
The File and Use Procedures require the products to be necessarily filed with 
the Authority before these are marketed. All Retail Products (including their 
modifications) shall be filed with the Authority under File and Use Procedures. 
However, the commercial products offered to commercial customers (such as 
Micro Small & Medium Enterprises, small shops and establishments, trustees, 
cooperative societies etc.,) with a policy Sum Insured up to 5 Crs (for package 
policies fire section Sum Insured) or as prescribed by the Authority from time 
to time shall be filed under File and Use Procedures. 
 
The filing of products under File and Use procedures includes but not limited 
to the following.  

 
(a) All products under File and Use Procedures need thorough scrutiny and 

recommendations made by the Product Management Committee of the 
Insurer.  
 

(b) The CEO of the insurer having satisfied with the recommendations of the 
PMC shall file the product with the Authority. 

 
(c) The Insurer shall not market the product without prior filing and receiving 

Authority`s confirmation in writing that the later has noted the contents of the 
product and allotted Unique Identification Number (UIN) for the product. 
 

(d) The PMC must scrutinise all the products from various regulatory aspects, 
filing procedures, actuarial point of view and organisational policy and 
recommend for filing. 
 

(e) Each Insurers filing will be assessed on its own merits. 
 

II. Timelines of filing under File and Use Procedures 
 
(a) The Insurers shall submit product filings giving sufficient time prior to the 

proposed launching date to allow proper scrutiny of the filing by the Authority. 
 

(b) The Authority after reviewing the product will communicate to the insurer 
either in terms of queries/concerns, if any, or noting the filing within 30 days 
from the first date of receipt at Authority. 
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(c) In case, no query/concern in relation to the product is raised or no 
communication or noting is received by/from the Authority even after the 
expiration of the 30 day period, the insurer shall submit written letter to the 
Authority within 30 days after end of initial 30 day period to consider it as a 
deemed noted product and may request for allotment of UIN for marketing the 
product. Under certain unavoidable circumstances, the Authority may extend 
the 30 days time by another 15 days and shall inform the insurer about such 
extended time. If there is no response from the Authority within the extended 
time, the insurer shall submit written letter to the Authority within 30 days after 
end of initial 45 day period to consider it as a deemed noted product and may 
request for allotment of UIN for marketing the product.  

 
The deemed approval shall not be effective until the insurer has 
communicated to the Authority by written letter to consider it as a deemed 
noted product and the Authority allots UIN for marketing the product. 

 
(d) If the Authority raises its concerns or queries, the insurer shall ensure to 

provide clarifications in full against each query substantiating the response 
supported by documents and highlighting changes made in the documents 
already filed. 
 

(e) The insurer, while making changes in documents, must ensure to undertake 
similar changes in all documents wherever relevant. The insurer must specify 
the names of documents with pages and paras in the remarks column of the 
query response letter for easy tracking. 
 

(f) The insurer should avoid making changes other than those required under the 
queries raised and shall declare to this effect that no modification is carried 
out in any of the documents except those required under the queries raised by 
the Authority.  
 

(g) However, if the changes are made which are not related to the raised queries, 
the insurer can do so under unavoidable circumstances and without changing 
the basic intent of the product design. But under such a situation, the insurer 
must inform specifically the reasons and circumstances which warranted such 
changes. 
 

(h) Each and every query raised by the Authority must be examined by the PMC, 
after involving the lawyer if the changes are made in policy wordings. The 
PMC, after preparing the response, shall recommend to the CEO, who can file 
the response to the Authority, within 15 days of receipt of the queries. 
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(i) Efforts must be taken, as far as possible to complete the entire exercise of 
noting of the filings or rejection of filings within 60 days from the date of 
receipt at Authority. 
 

(j) The insurer, within 15 days of receipt of communication about the noting 
made by the Authority, shall submit the finally noted policy wording in hard 
copy and in PDF for record and uploading in Authority`s website. The 
Authority may display all approved insurance products in its website. 
 

III. Use and File Procedures 
 
The Commercial Products shall fall under Use and File Procedures. The 
Product management Committee plays the most important role as far as Use 
and File Procedures are concerned because of the self governing process. As 
a part of good Corporate Governance, the Board of Directors assume 
responsibility to oversee the activity of PMC of the insurer.  

 
The Use and File Procedures enable the insurers to market the products on 
being filed with and UIN allotted by the Authority, subject to conditions that; 
 

(a) These products are scrutinised, reviewed and recommended to the Insurer by 
its Product Management Committee without making any exception to the  
Board approved underwriting policy; 
 

(b) The Pricing is made based on sound actuarial calculations, supportive data 
and the discounts/Loadings   offered are on objective basis with appropriate 
justifications duly certified by the Appointed Actuary; 

 
(c) The responsibility for reserving of these products shall be with the Appointed 

Actuary although the PMC will discuss and agree on the reserving approach 
while approving the pricing; 
 

(d) The Recommendations of the PMC on product design and the pricing are 
accepted by the   Insurer; 
 

(e) The Insurer shall upload all the product documents online in Authority`s web 
system and get UIN number before marketing the product;  
 

(f) The insurer must ensure that 
 
(i) The internal systems and controls are in place to manage product related 

risks and policyholders needs; 
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(ii) The intermediaries have necessary information and skills to explain and  
market the product;  

 
(iii) The information to the Authority on products under Use and File 

procedures shall include but not limited to 
 

1) The objective of introducing the product, target customers, reinsurance 
arrangements and a description of strategic alliance arrangements (if 
any); 
 

2) The product compliance with insurance principles; 
 
3) The prospectus and sales literature giving the features of product, 

method of distribution; 
 

4) Actuarial and Financial projections , accounting impact, market share, 
impact on solvency margins, capital; 

 
5) Advantages and disadvantages associated with introduction of the 

product; and 
 
6) Market research on assessment of the need for the targeted 

population; 
 
The Authority based on the PMC recommendations and CEO/AA/Lawyer 
certifications about the regulatory compliances, shall take the filing on 
record. 
 
However, nothing prevents the Authority to check the filings in detail and the 
Authority, if finds the product is not in the interests of the policyholders or not 
in conformity with the regulatory compliance, may advise to suspend or 
withdraw or to re-file even under File and Use Procedures.  

 
IV. Compliance Requirements common to both File and Use and Use and 

File Procedures 
 
(a) The PMC shall ensure that the guidelines are followed in respective line of 

general insurance business as set out in the Schedule III.   
 

(b) Products under both of the product classifications (Retail and Commercial), 
the PMC is the key to check, review the need, design, compliance issues, 
protection of policyholders’ interests, performance appraisal. One of the 
objectives of the PMC is to minimise any concern or query in the product 
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filing, which in turn will reduce the time between filing by the insurer and final 
noting by the Authority. 
 

(c) The insurer shall ensure that the insurance products that meet statutory 
requirements in a class of general insurance business shall be filed and 
product UIN received prior to filing other insurance products in that class of 
business.   

 
(d) The Appointed Actuary shall review the pricing approach and check the prices 

commensurate with the benefits offered. 
 

(e) The product should be need based, affordable and simultaneously come out 
with an operational surplus.  
 

(f) The product wordings, clauses etc should be consistent in and across all 
documents. The insurer should ensure to use same wordings and clauses as 
far as possible across the products.  
 

(g) The Insurers may file add on covers over and above basic covers with 
appropriate premium. 
 

(h) The scope of standard covers available under erstwhile tariffs shall not be 
abridged beyond the options permitted therein.  
 

(i) The wordings of the products filed with policy wording taken from erstwhile 
tariffs or standard products shall not be changed and no changes to General 
Rules and Regulations of the Tariff that has an impact on policy terms, 
conditions, wordings , clauses and endorsements shall be made until further 
orders issued by the Authority. 
 

(j) The filing must have all the documents, before filing with the Authority. 
 

(k) The CEO of the insurer should file after fully satisfied that the product is fully 
complied with various regulatory requirements. 

 
(l) The insurer must ensure not to make frequent changes in the noted products 

and not to file for revisions from time to time. It is advisable not to revise the 
product at least before six months of noting of the product. The Authority shall 
not consider any such request unless it is completely unavoidable.  
 

(m) The insurer immediately after getting the product noted by the Authority and at 
all times should display, in its website, all approved insurance products. 
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(n) The products which are withdrawn or suspended shall be shown on the 
insurer’s website as under suspension or withdrawn with respective dates of 
such decision. 
 

(o) The insurer shall submit the finally noted policy, within 15 days of 
communication about the noting and allotment of UIN by the Authority, in hard 
copy and in PDF for record and uploading in Authority`s website. The 
Authority will display all approved insurance products on its website. 
 

(p) The General insurers may file variations in deductibles from those prescribed 
under the erstwhile tariffs, except under Motor TP and statutory driven policies 
like Employees Compensation policy or Public Liability Act Only Policies, 
subject to written disclosures in prospectus and other sales materials. 
Notwithstanding changes proposed in deductibles, the option of choice shall 
finally rest with the policyholders only. 

 
(q) In respect of a product that has been filed and noted under  earlier File and 

Use procedures and if the insurer wishes to change the premium rates or 
deductibles without altering  the existing wordings,  terms and conditions , the 
insurer shall  submit the technical note, rate chart and certificate duly signed 
by its appointed actuary with a short statement by the CEO giving an 
undertaking that there is no alteration made in the wordings, terms and 
conditions of the policy and other relevant documents, also by mentioning the 
reasons and circumstances warranting proposed changes in the premium 
rates which will be sufficient to be considered as filing of revision under these 
procedures.  
 

(r) Where the wordings alone are changed and  such change are minor and  
clarificatory in nature, the insurer shall make necessary changes in all 
corresponding filing documents and shall file all such changed documents 
duly highlighting the changes. The CEO shall submit an undertaking as to no 
alteration is made in the premium rates and a short statement specifying the 
reasons and circumstances warranting proposed changes in the wordings.  
The certificate of the lawyer shall also be filed which will be sufficient to be 
considered as filing of revision under these procedures.  
 

(s) If the insurer proposes to undertake both of such changes as provided under 
the above (para (q) & (r) ), the requirements as specified in both of the above 
cases shall be submitted which will be considered as complete filing for the 
purpose of product filing under these guidelines. But the insurer shall not 
market the product with changes proposed without receiving a written 
confirmation from the Authority about its noting, if the product falls under File 
and Use procedures. 
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(t) Situations other than the above (Para (q) & (r) & (s)) shall make full filing as 
required under filing procedures. 
 

(u) The rate schedules and rating guides shall be in compliance with the 
underwriting policy and designed so as to produce an operating surplus 
(incurred claims plus commission and expenses of management).  
 

(v) Where a risk is co-insured, the primary responsibility to comply with these 
guidelines shall rest with the leading co-insurer. However, all other co-insurers 
participating in coinsurance arrangement must be well aware of the terms 
offered by the lead co-insurer.  The leading co-insurer shall confirm, to all 
other co-insurers as soon as the terms are agreed and in any case, 
immediately upon attachment of risk, that the policy/product is compliant with 
product filing procedures. 
 

(w) The annual reinsurance program of Insurers required under IRDAI 
Reinsurance Regulations shall be suitably arranged keeping in view the new 
product classification and filing procedures.  

 
8. Documents required to be filed under File and Use and Use and File 

Procedures 
 

The documents to be filed in respect of every new product or revision of an 
existing product/Add on cover/s in respect of products classified under 
categories above shall be as follows:  

 
(i) Statement filing particulars of the product in Form A;  
(ii) Certificate by the Chief Executive Officer in Form B;  
(iii) Certificate by Appointed Actuary in Form C;  
(iv) Certificate by the lawyer in Form D;  
(v) Internal product approval certification by PMC in Form E 
(vi) Copy of Prospectus  
(vii) Customer Information Sheet and other sales literature relating to the 

product;  
(viii) Copy of Proposal Form;  
(ix) Rate Chart with discount and Loading features 
(x) Technical Note duly signed by the Appointed Actuary 
(xi) Copy of Policy/add-on wordings and copies of the standard 

endorsements to be used with the policy; and  
(xii) Copy of the Underwriter’s Manual in respect of the product along with 

the list of declined risks, if any.  
(xiii) Claim manual 
(xiv) Claim Form 
(xv) Any other support document relevant for the nature of product 
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The Form D shall be certified and signed by the lawyer domiciled in India 
fulfilling the following requirements.   
 
(i) An employee on the rolls of the insurance company with a lawyer 

qualification  having minimum three years consecutive experience in 
Indian Insurance or legal service and entrusted with sole/main 
responsibility of scrutinizing/developing  the insurance policy wordings; 
or 
 

(ii) A lawyer of reputed law firm in India having minimum three years 
consecutive experience in Indian Insurance or legal service; or 
 

(iii) A registered lawyer having minimum three years consecutive 
experience in Indian Insurance or legal service and well versed with 
insurance policy wordings.  

 
It is expected that the insurers give preference to the (i) and after three years 
from the date of notification of these guidelines, it is ensured the Form D is 
signed by (i) only.  

The insurer shall ensure that the product carries the insurers’ name and the 
product name in all pages of all the documents. It is also necessary that 
separate documents must carry page numbers as that of the total number of 
pages of each document (i.e. 1 of 50, 2 of 50 and so on if for example the 
total pages in the documents are 50). The filing shall have an index showing 
documents with number of pages each document contains. 
 

9. IRDAI`s right to question terms and /or issue directions 
 

(a) If, at any time it appears to Authority that a product being offered by an insurer 
is not appropriate for any reason or does not carry rates, terms and conditions 
that are fair between the parties or the documents used with the product are in 
any way not satisfactory, notwithstanding the fact that Authority may have had 
no subsisting queries in respect of that product when it was originally filed, it 
may express its concerns and call upon the insurer to answer the concerns 
with regard to that product, within the time specified by Authority.  
 

(b) The Authority may require an insurer to justify the rates, terms and conditions 
of insurance cover offered to a particular client or to a class of clients or for a 
particular product, within the time specified. A mere statement that the risk is 
rated “on merits” will not be acceptable unless the quantification of the merits 
can be objectively demonstrated to the satisfaction of the Authority. After 
hearing the insurer, the Authority may issue such directions as appropriate in 
relation to that insurance or that product, as the case may be. 
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(c) If the insurer is not able to satisfy the Authority in the matters referred above, 

insurer may be required to suspend the sale of that product until it is modified 
in a manner acceptable to Authority or withdraw the product from the market. 
Where a product is withdrawn from the market under this provision, the 
insurer shall neither use the same name for any other product nor use the 
same product in any other name. 
 

(d) No insurer shall file a certificate or a document, statement containing false 
declarations or by omitting material facts. In the event that the Authority 
subsequently learns that such requirements contain false declarations or 
omissions of facts material to the filing, approval of the subject product may 
be withdrawn and the insurer may be subjected to regulatory actions as 
deemed to be appropriate under the Act. 
 

10. Rejection of Filing  
 
(a) Where the product filing does not conform to the requirements under the 

product filing procedures, the Authority may refuse to note the filing through 
written communication stating the reasons for such action.  
 

(b) The Insurer aggrieved by rejection of any filing, or the withdrawal of approval 
of any filing, or any related action taken by the Authority pursuant to these 
guidelines, may request personal hearing. Such request must be in writing, 
stating the reasons for being aggrieved and the grounds to be relied upon as 
basis for request to be considered at the hearing.  This request for hearing 
shall be made within 30 days of receipt of actual communication from the 
Authority. 
 

(c) When submitting revised forms in response to letter of refusal or withdrawal, 
the revised filing will constitute a new filing and must comply with all 
provisions of these guidelines. The insurer shall not submit the revision of the 
filings/product which is rejected/withdrawn within six months from the date of 
letter of rejection/withdrawal communicated by the Authority except otherwise 
decided by the Authority. 

 
11. Unique Identification Number (UIN) 

 
The Unique Identification Number (UIN) for each product will be allotted, by 
the Authority, specifying a unique number for each company, each product 
and each add on cover. No product including Add-ons should be offered by 
the insurers without referring the UIN in the all the product related documents 
which include sales material and policy schedule / contract.  
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12. Validity of Product Approval 
 

(a) The product noted by the Authority can be used in the market without any 
specified validity unless otherwise restricted by the Authority. The Authority 
reserves the right to fix validity and may advise the insurer to sell the product 
for a given period and thereafter may extend from time to time. 
 

(b) The insurer shall launch and market the product within six months from the 
date of allotment of UIN by the Authority, failing which the noting of the 
Authority shall lapse automatically, unless a request is received and 
considered favourably by the Authority. Deviations to the above shall 
constitute to violations of these guidelines.  
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CHAPTER IV 
PRODUCT MANAGEMENT 

 
13. Product Withdrawal and Revisions 

 
(a) In addition to the Authority’s decision to withdraw a product, the Insurer may 

voluntarily withdraw the product and inform the Authority with justification and 
grounds for such a proposal. The Authority may permit the Insurer to withdraw 
the product after considering the request and subject to satisfying that insurer 
made arrangements to service the policies already in force.  

 
(b) The decision to withdraw a product should be taken by the Insurer’s Product 

Management Committee. The reason for withdrawal of a product should be 
clearly documented and filed with the Authority along with the product 
withdrawal information. 

 
(c) The existing annual and long term policies which are already issued before 

withdrawal of an existing product shall be allowed to remain in force till their 
respective expiry dates. This will also equally applicable to the products which 
are revised under filing procedures. 
 

(d) The policyholders of a withdrawn/modified product must be informed through 
written communication at least 3 months before the expiry of their respective 
policies. The communication should also include if the policyholder wishes to 
migrate to any other product available with the insurer or to cancel the policy. 
If the policyholder exercises any of the options the premium 
adjustments/refunds shall be made on prorata calculations. The decision of 
migrating or cancelling rests with the policyholders only.  
 

(e) The insurer, once withdraws or modifies a product, may decide to retain the 
pre-withdrawn or pre-revised product for the renewal of existing customers 
with or without changes in premium rates, with information to the Authority. 
However, once the product is revised, the old product shall not be made 
available to the new prospects/customers. 
 

14. Cancellation of Policies 
 

The insurer shall specify the cancellation clause and grounds leading to 
cancellation providing time periods of notifying such action by insured and 
insurer. The Insurer can cancel the policy mid-term only under grounds of 
fraud, mis-representation and moral hazards. The insurer shall allow the 
policyholder to cancel at any time by giving prior notice as required under the 
policy. However, under no circumstances, the insurer on its own or at 
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insured’s request can cancel motor third party cover unless evidence is 
provided that the vehicle has another third party cover in force.  
 

15. Grievance Management Clause 
 
Each product shall necessarily specify the Grievance management 
procedures of the insurer and shall provide the address and contact details of 
Ombudsmen and IRDAI. 
 

16. Pricing Flexibility 
 

The pricing flexibility may be allowed by Appointed Actuary to the extent as 
filed as part of the filing subject to Authority`s approval to such variation and 
an overriding condition that the combined ratio of the product should always 
remain below 100%. The pricing deviation allowed shall be reviewed by 
Appointed Actuary every year and the PMC be informed to take necessary 
corrective measures including a decision to withdraw/ modify the product,   if 
the combined ratio of the product exceeds 100%.  
 

17. Prohibition on alteration of terms and conditions and other features of 
the product 
 

(a) The alteration of, or any change to, any such form filed and noted by the 
Authority is prohibited.  Any such proposal to alter or change the documents/ 
forms shall be submitted to the Authority under the provisions of these 
guidelines. 
 

(b) Every insurer should market the product strictly in accordance with the terms 
and conditions and other features of the product as noted by the Authority. 
The Insurers shall quote the rates strictly within the range filed with the 
Authority. It should be ensured that no premium quotation is given which is 
outside the range filed with the Authority and a rate which the Appointed 
Actuary and underwriter did not approve. 
 

18. Product Performance Review 
 

The Appointed Actuary may periodically review the product performance of all 
products / add on covers in a structured manner and present it to the PMC at 
least once a year along with his / her recommendations. This product 
performance report along with AA recommendations, PMC observations and 
board observations may be sent to Authority by 30th June of every year for the 
preceding financial year. 
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The analysis is supposed to be carried out to ascertain if the assumptions 
used while pricing the product are valid after gaining the product experience. 
The analysis should cover the following minimum items: 

 
(a) Sales volumes expected Vs actual 
(b) Claims incidence rate assumed Vs actual 
(c)      Claims severity assumed Vs actual 
(d) Commissions planned Vs actual 
(e) Expenses of management planned Vs actual 
(f)      Loss Ratio and Combined Ratios assumed Vs actual 
(g) Capital impact assumed Vs actual 
(h) Mis-selling / Grievances expected Vs actual 
(i) For large risk contracts the performance analysis may be done at Class    
         level. 

 
19. Technical Audit 
 

Every insurer shall constitute a Technical Audit Department with the 
responsibility to ensure that underwriting is done in compliance with these 
guidelines. Such audit should be done at least once six months on all lines of 
business. The reports of the Technical Audit shall be placed before the Board 
of Directors through the Product Management Committee.  
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CHAPTER V 
MAINTENANCE OF RECORDS, FURNISHING OF INFORMATION AND 

OTHERS: 
 

20. Maintenance of Records and Furnishing of Information  
 
(a) The Insurers shall maintain the entire product related documents filed with the 

Authority along with all related correspondence for a period of ten years at the 
corporate office of the Insurer or such other office as may be designated by 
them and notified to the Authority. 
 
Alternatively, all such documents may be maintained in electronic/digital form. 
Such files shall be available for inspection by the Authority.  
 

(b) The insurers shall furnish the data/statements specified in the Schedule IV of 
these Guidelines within the period prescribed.  
 

(c) The Authority may prescribe additional information/forms on products as may 
be required by the Authority from time to time. 

 
21. Action against insurers for violations in Product Filing and Marketing  
 

(a) Any false or fraudulent information, material to the filing in respect the 
documents or statements shall be considered as violation of these guidelines.  
 

(b) The insurers offering premium rates outside the range filed with the Authority, 
discounts in premiums not specified in the filing, discount in the premium 
without specific approval for the same from the PMC and offer enhanced 
benefits on the products without charging any premiums shall be considered 
to be violations of these guidelines. 
 
The Insurer violating any of the provisions of these Guidelines shall be subject 
to regulatory action in accordance with the provisions thereof in Insurance Act, 
1938 and IRDA Act, 1999. 
 

22. Power of the Authority to issue clarifications etc. 
 

In order to remove any difficulties in the application or interpretation of these 
guidelines, the Authority may consider changes in these guidelines, issue 
clarifications, directions in the form of circulars from time to time. 

 
(T S Vijayan) 

Chairman 
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Schedule I 
 

Glossary 
 

1. “Act” means the Insurance Act, 1938 (4 of 1938); 
 

2. “Authority” means the Insurance Regulatory and Development Authority of India 
established under the provisions of Section 3 of the Insurance Regulatory and 
Development Authority Act, 1999 (41 of 1999); 

 
3. Add on Covers: Add on covers seek to add an insurance cover to base product 

for a consideration and may be known by the name of rider. 
 

4. File and Use: A File and Use Procedure is where the Insurers are not permitted 
to market the product without prior filing and noting by Authority. 

 
5. Government Products: These are products sold to central / state governments 

and other government agencies (not to any Government Undertaking or PSU) to 
either cover assets of government or for the benefit of specified beneficiaries. It 
would include insurance plans for agricultural, rural and social sector etc. 
launched from time to time by government.  

 
6. Group Products; These are products which are sold to a group as per the 

provisions of group guidelines issued by Authority vide circular 
015/IRDA/Life/Circular/GI Guidelines/2005 dated 14th July 2005 and circulars 
issued therunder. 

 
7. Long Term Products: Long term products are those general insurance products 

that have a coverage period of more than 1 year. For this purpose, Project 
polices, which can be of more than one year, shall not be classified as long term 
products.  

 
8. Large Risks: Large risks are: (a) Insurances for total sum insured of Rs.2, 500 

crore or more at one location for property, material damage and business 
interruption combined; (b) Rs. 100 crore or more per event for liability insurance. 

 
Where insurance covers properties at several locations and one of those 
qualifies as a large risk, insurance of all the locations covered under that policy 
can be treated as a large risk provided that all the properties are under the 
ownership of a single insured and are covered under one policy.  
 

9. Micro Small & Medium Enterprises (MSME): The definition of MSME is as per 
Micro Small & Medium Enterprises Development (Amendment) Bill, 2014. 
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10. Package Products: Package products are products which are created by 
packaging various sections/benefits of existing approved products. These are 
also those products which are created by combining benefits of various lines of 
business in one product with different sections or otherwise.  

 
11. Pilot Products: Pilot products are those products which are launched by insurers 

to experiment marketing a new product concept for a short period of time in a 
defined pilot area with defined exposure limits.  

 
12. Reinsurance Driven Products: Reinsurance driven products are those products 

where the rates, terms and conditions of cover are primarily determined by the 
reinsurer. Products where reinsurance is used only for capacity purpose will not 
fall under this category; 

 
13. Standard Product: These are the products for which the Indian general 

insurance market has developed common benchmark wordings/definitions and 
shall include such product as notified by Authority from time to time after 
standardization process. 

 
14. Use and File: Use and File is a procedure where the Insurer is permitted to 

market the product without prior noting of Authority. 
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Schedule II 
 

Role of Product Management Committee Members 
 
The role of the following designates are only indicative in nature and are not limited 
to as specified.  
 
1. Appointed Actuary 

 
(a) To ensure that due diligence has been carried out on the product development 

process and pricing in accordance with regulatory stipulations in force 
 

(b) To document all the assumptions used in product pricing and the basis of those 
assumptions 
 

(c) To analyse the financial implications of risks covered in the product and build 
these into the rating of product on sound and prudent actuarial basis 
 

(d) To confirm that the margins built into rates are consistent with the experience of 
the insurer in respect of commission, management expenses, contingencies 
and profit 
 

(e) Analyze the impact of product on the capital and solvency margin of insurer and 
inform the management and board of additional capital requirement, if any, to 
maintain solvency margin 
 

(f) Determine and inform the PMC about the data and system requirements, both 
at the time of underwriting and claims, to enable the company analyze the 
emerging experience of the product on a regular basis 

 
(g) To present product performance report to PMC along with recommendations at 

least on annual basis 
 

(h) To ensure the availability of sufficient Actuarial resources in respect of products 
filing with the Authority 
 

(i) To complete Form A, provide Form C and Technical Note  
 

(j) To submit Product Performance report to the Authority in respect of 
every product/add-ons on annual basis (Financial year) not later than 30th 
June in respect of a preceding FY.   
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2. Chief Underwriting Officer 
 
(a) To check and confirm that similar wordings have been used for describing the 

same cover or the same requirement across all the products in the company 
 
(b) To check and confirm that the product is in conformity to the board approved 

Underwriting policy of the company and that the Underwriting policy is relevant 
in the context of evolving regulatory regime and market complexities 

 
(c) To check and confirm that the product and its features satisfy all the Basic 

principles of insurance 
 
(d) To check and confirm that the product is customer need based, the 

contingencies covered are clear and provide transparent cover which is of 
value to policyholder. The terms and conditions of cover are fair between the 
insurer and the insured 

 
(e) To check and confirm that the product is a genuine insurance product covering 

an insurable risk with a real risk transfer 
 
(f) To check and confirm that all the literature relating to the product is in simple 

language and easily understandable to the public at large 
 
(g) To coordinate/involve the Company`s Lawyer for the purpose of Policy 

wordings. 
 

3. Chief Financial Officer 
 
(a) To check and confirm that the commissions built in the product are in line with 

regulatory stipulations and actual commissions paid will not exceed those 
allowed 

 
(b) To confirm that the accounting for the product premium and claims shall be 

done in accordance with Indian GAAP/regulatory stipulations 
 
(c) To apprise the PMC about the tax implications of the product, if any 
 
(d) To coordinate with AA in identifying the additional capital requirements that the 

product may pose. 
 

4. Chief Marketing Officer 
 

(a) To identify the target segments to which the product would be offered 
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(b) To indicate the volume of business that the company plans to achieve over 
future three years after the product approval 

 
(c) To confirm that the product would be offered only through authorized modes of 

distribution 
 

(d) To confirm that all the external distributors and company direct sales staff 
would be appropriately trained in the product and sales process 

 
(e) To confirm that appropriate systems would be set up to avoid and minimize 

sale of the product mismatching customer need 
 
(f) To present to PMC periodic report on cancellations due to product sales not 

matching with customer need and action plan to reduce the cancellations. 
 
5. Chief Risk Officer 
 
(a) Integrate the risks arising out of the proposed product into the company’s risk 

management framework 
 
(b) Coordinate with Appointed Actuary, Chief Underwriter and other product 

stakeholders in the company to 
 

§ identify and assess non insurance and residual risks 
§ quantify these risks 
§ recommend an effective mechanism to minimize these risks to the PMC 

 
6. Head Reinsurance 
 
(a) To assess the reinsurance requirement for the product from risk perspective 

and arrange suitable reinsurance that reduces overall risk arising from the 
product 

 
(b) To ensure that reinsurance cessions, if any, for the proposed product follow 

Reinsurance Regulations and any other guideline/circular/direction issued by 
the Authority on the subject of reinsurance 

 
(c) To identify if there are risks that are not likely to be covered by reinsurance and 

the company will retain these risks on its books. Analyse and apprise the PMC 
of the financial implication of such risks. 
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7. Compliance Officer 
 
(a) To ensure that the product development process, including reporting 

requirements to Authority are followed by the company in letter and spirit 
 

(b) To ensure that the product does not breach any of the applicable laws, 
regulations and extant guidelines, circulars and directions 

 
(c) To monitor the business activities of the insurer and ensure that all products 

being offered by the insurer are in compliance with the underwriting policy as 
approved by the Board and also with these guidelines. 
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Schedule III 
 

Guidance for compliance with Line of Business wise requirements 
 

1. Marine Hull Insurance 
 

(a) The Marine Hull business shall follow the existing policy wordings, terms and 
conditions including clauses such as Institute clauses.  

 
(b) The Marine Hull business products shall indicate the net minimum premium rate 

for each class of business cover which the Insurer will offer with full disclosure of 
corresponding good features, discounts/loading, built into it. The business shall 
not be underwritten below such rate. 

 
2. Motor Insurance 

 
(a) The premium rates for Motor Third party risks will continue to be regulated by the 

Authority.  
 

(b) The insurers desirous of offering Long Term Motor Two Wheeler Insurance 
Policy (stand alone Motor Third Party Insurance) for a period of two/three years 
may submit the letter of intent confirming the compliance with the following 
conditions.  

 
(i) The total premium charged for the long term cover shall be 2/3 times of 

the annual Third Party premium for two wheelers as prescribed by the 
Authority from time to time. 

(ii) The premium once charged shall not be revised upwards or 
downwards during the period of policy in any circumstance. 

(iii) The entire premium shall be paid in one instalment subject to 
compliance with Section 64 VB of Insurance Act, 1938. 

(iv) The stand alone TP cover shall not be cancelled in any circumstances 
except in case of Total Loss. 

(v) In case of cancellation of policy under total loss premium for the full 
unexpired years have to be refunded. 

(vi) The terms and conditions will be as per the one year product. 
 

(c) The insurer can file two/three year term Two Wheeler Package Policy.  
 

(d) All insurers shall use standard proposal forms for ‘Liability Only Policy’ for (1) 
Private Cars/Two Wheelers and (2) Commercial Vehicles (other than Motor 
Trade Internal Risks) as set out at Annexure XI and XII. 
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All insurers shall ensure that no other proposal forms than those prescribed here 
are used for third party motor insurance ‘Liability Only’ covers for the above 
mentioned classes of vehicles. Prescription of any other forms will be deemed to 
be a regulatory breach and action will be taken accordingly. Further, the 
provisions of any proposal forms other than what are prescribed in forms 
annexed will not be enforceable and will be treated as ‘non est factum’. 

 
3. Fire and Property Insurance 

 
The Product Management Committee of Insurers shall put in place mechanism 
to pursue the following process in fire and property before pricing a risk in 
respect of commercial products under Use and File procedures.  
 

(a) The burning cost in a particular line of business and segment of risk for the 
industry as a whole as published by Insurance Information Bureau (IIB) from 
time to time is to be considered. The Industry wide loss (Burning) cost must be 
taken into consideration by all insurers while pricing the product.  

 
(b) The burning cost of a particular risk on the Insurer`s own past acceptances, can 

be considered for all available periods. 
 
(c) Insurers can choose lower of the (a, b) above. 
 
(d) Since the burning cost for property risks as published by IIB are, for perils other 

than Nat cat perils like STFI and Earthquake, insurers need to consider 
adequate pricing for said risks, if offered. 

 
(e) The Insurer`s own experience on procurement and management cost to be 

considered to a large extent of current levels. 
 

(f) The Board on recommendations of PMC of the insurer may allow acceptance of 
risk at burning cost lower than mentioned in (c) after duly considering (d) and (e) 
aspects. 
 

(g) The PMC shall file before every Board meeting an exception report of all 
instances under (f).  

 
(h) The Board of the Insurer shall examine such submissions and advise the PMC/ 

Management appropriately.  
 
4. Engineering Insurance 

 
The engineering insurance cover may be extended to movable and portable 
equipments. 
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5. Large Risks Contracts 
 

(a) The Risks qualifying as large risks shall be insured at the rates, terms and 
conditions and basis of insurance exactly as the rates, terms etc. as provided by 
the reinsurers with no variation.  
 

(b) Any client who wants the benefit of international terms for its/his insurance 
requirements qualifying as large risk should be willing to accept the rates, terms 
and conditions of cover as received from the leaders in the international market 
without requiring the Indian Insurer to provide wider cover than obtained from the 
international market.  

 
(c) If the insurer is compelled to vary the terms quoted by the reinsurers while 

quoting the terms to the proposer, such variation of terms and any increased 
retention that results from it, shall be consistent with the underwriting policy and 
reinsurance policy approved by the Board for underwriting of business and also 
for retention and reinsurance. The Insurer shall charge an additional premium 
over the rates secured from the international market that is commensurate with 
the additional risk coverage offered by it. Such additional premium charged 
should be approved by PMC.  

 
(d) Where terms are developed from the international market on `net rates` basis, 

the rates quoted to the Indian client should be loaded to include the direct 
insurance commission or brokerage and reinsurance brokerage payable and a 
reasonable margin to cover the Indian Insurers expenses of management and 
profit margin. 

 
(e) Where a specialized commercial class of insurance is necessarily rated by 

reference to the international markets because of its technical nature, regardless 
of which Indian insurer handles the insurance, the insurers PMC may justify for 
treating such specialized insurance rateable under large risks even if it does not 
qualify according to sum insured criteria. 

 
6. Special Types Of Insurance 
 

In respect of special types of Insurance which are earlier called as Special 
contingency policies such as `Event` and similar covers, it is sufficient to file one 
set of documents for this category of insurances and indicate there in the types of 
variations in cover and terms and conditions that are likely to be made. The 
detailed approach to rating of such products should be set out.  
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7. Insurance Schemes sponsored by Governments 
 
The insurance products offered by insurers for schemes sponsored by the State 
and Central Governments, the insurers are expected to adhere to the conditions 
of the scheme which the Government is sponsoring and are also required to 
change the conditions as per the changes proposed by the Government from 
time to time. In this context, to meet the dynamic nature of such schemes, the 
insurers are required to comply with the following: 

  
(a) Insurers shall be allowed to participate in the tender process, provided the 

 
(i) Proposed insurance scheme is sponsored by Government; 
(ii) Insurer shall be responsible to comply with the provision of Section 64VB. 

 
(b) Where the insurer is participating in such tender process, once the tender is 

awarded to the insurer, the PMC shall deal with the product as accepted, in 
accordance with the requirements of the Use and File Procedure within 10 days 
from the date of such award; 

 
(c) If an existing product of the insurer, which is approved by the Authority, is in total 

conformity with the proposed insurance scheme including the pricing, the insurer 
shall inform the Authority of such award and submit all the relevant details. 
 

(d) The information under Use and File procedure shall contain complete details of 
all the places where the insurance scheme would be offered and the period of 
insurance for which the insurer is awarded the tender; 
 

(e) The pricing of such schemes shall be based on the previous experience of such 
schemes offered by the insurer, if any; 
 

(f) Where the insurer is awarded the tender for different areas subsequently, the 
insurer shall ensure the pricing of the contract and features of the contract 
include: 
 
(i) The method of computation of premium; 
(ii) Source of data, assumptions and loadings made; 
(iii) Expected loss ratios and expected combined ratios across the age   groups 

for general insurance products and life insurance products.    with policy term 
less than or equal to two years; 

(iv) In addition to (c) above, expected profit margins along with the risk   
(v) discount rates across different age-groups for general insurance products with 

policy term greater than two years; 
(vi) The Appointed Actuary certificate on viability of the rates proposed; 
(vii) Features that have been changed from the previous filing; 
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(g) Insurer shall inform the Authority any penalties/termination imposed by the 
Government, immediately after receipt of intimation of any such action; 
 

(h) If the premium is the only variant for the subsequent tender award across 
various other districts or other areas, the insurer shall record in use and file 
procedure and state this in the intimation letter to the Authority. However, the 
insurer shall be required to ensure and submit the details of pricing as stated in 
point no. (f) above; 
 

(i) The insurers shall submit its claims experience district-wise/ state-wise/country-
wise every half year to the Authority along with an objective analysis giving 
rationale for such claims experience in relation to the pricing details informed to 
the Authority; 
 

(j) If such claims experience (net incurred claims ratio) for the said portfolio turns 
out to be more than 90% for the consecutive four half years, the insurer may not 
be allowed to participate in the tender for any Government sponsored scheme 
for a period of at least two years; However, the insurer shall be allowed to 
continue to provide services in the areas where the tender is awarded till the 
agreed period of tender; 
 

(k) Further, where such restriction is imposed, the insurer shall not participate in any 
Government sponsored tender process unless an explicit approval for such 
participation is sought by the insurer and approved by the Authority.  

 
8.  Prohibition on Tendering for other Insurance Covers 

 
Except for the tender process for the proposed insurance schemes sponsored by 
Government, the insurers should not canvass business through a non-
participative process of tendering or e-bidding including to any Government 
Undertaking or PSU. The Insurers shall inform any client seeking to use the 
tender process about the impropriety of that system for insurance business and 
offer to provide competitive quotations for the covers best suited to the needs of 
the client after obtaining all the required underwriting information required to 
support a technically sound rating of the covers required by the client.  

 
It is reiterated that limiting competition to price alone is against the interests of the 
client to whom quotation is offered and since the policyholders’ fund ultimately is 
affected by the results of the business, it is generally against policyholders’ 
interests. 
 
The Authority reserves the right to require an insurer to state the process of 
quoting terms for a particular client and to technically justify the premium quoted 
for its covers.  
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9. Trade Credit Insurance 
 

The trade credit insurance products shall comply with the relevant guidelines 
issued by the Authority from time to time. 

 
10. Package Products 

 
(a) The insurer can create a package policy by combining products already noted by 

the Authority without changing the policy wordings, terms, conditions and the 
premium rates (except sectional discounts). A statement showing the names of 
the products merged and the Authority’s letter reference number along with the 
UIN shall be submitted explaining the reasons and purposes of creation of the 
package products. The insurer must provide an undertaking that the original 
products are combined without any alteration in wordings, terms, conditions. This 
will suffice for treating the filing as complete filing. 

 
(b) Insurers, wishing to create a complete new Package product or partially 

incorporating earlier noted products, shall file the product under normal filing 
procedures as stated under these guidelines. 

 
(c) The insurer is free to create package products combining the products and 

covers of Health products with general insurance products and covers. However, 
if the number of covers and sections are predominantly pertain to general 
insurance business, then the product shall be treated as general insurance 
product, otherwise the product will be treated as Health insurance Product as per 
IRDAI (Health) Regulations issued from time to time.  

 
(d) The Insurer can include Householders `policies on first loss basis covering fire 

insurance of building and contents under Householders Package policies. 
 

11. Pilot Products 

The pilot products shall explicitly mention in the name as ``Pilot Product``. The 
product may be converted into a regular product based on the experience gained. 
If such a product is withdrawn, the existing policyholders may be given an option 
to choose another product.  

12. Group Products  
 
(a) The group insurance where the members of the group pay the premium and have 

the right to purchase insurance or not and the entity to which the group members 
belong is just a group administrator without any interest in buying insurance for its 
group members shall be treated as retail products. The extended warranty 
product sold through motor manufacturers will be one example of such a product. 
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The groups with non–employer employee relationship, arranging insurance for 
the needs of its members and all such group products sold to each individual 
member shall follow a File and Use procedure as for retail products. 
 

(b) The group products where the entity to which the group members belong, 
purchases insurances for the needs of its members and typically cover all 
members in insurance and these Group policies sold to commercial entities may 
follow the Use and File procedure as for commercial products. 

 
13. Add On Cover/s 
 

The insurer may file Add On cover/s only when a basic product is noted by the 
Authority and UIN is available for such base product. The Add On Cover/s should 
follow the basic product, its classification, filing and approval procedures. An Add 
on to a basic policy, however, shall not change the fundamental nature of the 
basic product and have to be consistent with basic principles of insurance. The 
Add on cover/s can have its own limits and deductibles.  

 
 
 



Guidelines on ‘Product filing procedures for General Insurance Products’ Page 37 of 76 
 

Schedule IV 

 
Reports to IRDAI 

S.No Return/Statement Periodicity Format 
1.  List of all the products classified as 

“retail” or “commercial” with a 
certification by the CEO/Principal 
officer as well as by the Appointed 
Actuary and certifying the products 
conform to the new guidelines 

Within sixty 
days “from the 
date of 
notification of 
these guidelines 

In the format 
Annexure I-A &  

I-B 

2.  List of all the products withdrawn 
consequent to issuance of these 
Guidelines  

Within six 
months “ from 
the date of 
notification of 
these guidelines 

in the format 
Annexure II 

3. underwriting policy with features of 
these guidelines on product filing 
procedures for general insurance 
products as approved by the Board  

Às and when 
approved by 
Board but 
before 
commencing 
product filing 
under these 
guidelines 

underwriting policy 
as approved 

4. underwriting policy changes if any, 
made from time to time with the 
approval of the Board, 

within 30 days 
from date of 
Board approval 

underwriting policy 
as approved 

5. List of all Products scrutinized by 
PMC under File and Use and Use  
and File procedures   

Monthly  Annexure III 

6. List of all new products introduced 
/Revision of existing product/Add on 
Cover by the insurer during the 
quarter under File and Use and Use  
and File procedures   

Quarterly Annexure IV 

7. List of large risks underwritten( 
including credit risks of Rs. 100 Crs) 

Quarterly Annexure V 

Reports to Insurer`s Board 
(The minimum extent of reporting requirement both on monthly and quarterly basis is 
suggested and Boards may consider these requirements and add to them as they 
consider appropriate.) 

8. Report to the Board on Business 
written 

Monthly Annexure VI 
Form- Para 20(b) - 
Business written 
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9. Report on Accounted Transactions Quarterly Annexure VII 
Form- Para 20(b) - 
Accounted 
Transactions 

10. List of Claims exceeding Rs. 25 lacs 
reported or paid per risk or per 
event 

Quarterly Annexure VIII 
Form- Para 20(b) – 
List of Claims 

11. Solvency Position Quarterly Annexure  IX 
Form- Para 20(b) - 
Solvency Position 

12. Technical Audit Reports to Board Half Yearly Annexure  X 
Form- Para 20(b) - 
Technical Audit  

The above statements shall be submitted to the Authority not later than 30 days after 
the end of the Quarter along with the Board Resolution concerned.  
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Form  -A 

Insurance Regulatory and Development Authority of India, 

3rd Floor, Parishrama Bhavan, Basheer Bagh, HYDERABAD 
500 004. 

  

Office Use only 
Date of Receipt   

FILING OF GENERAL INSURANCE PRODUCT Filing 
Procedure 

File and Use 

Whether the filing is under File and Use or Use and File  
Use and File 

  

In case of Use 
and File 

Date of generating UIN through IRDAI web 
System 

  

Date of marketing of the Product.   

Name of insurer:   Date of Filing: 

Address of Corporate Office:                                                                       

1. Product    

1.1 Product Classification  Retail Product Commercial  

1.2 Class of insurance:    

1.3 Name of product:    

1.4 New or revision of existing product:  
Add on Cover(s) 

  

1.5 If revision or Add on Cover,  name of 
earlier product: UIN of the product , Date 
of Approval of the Product  (Enclose copy 
of Authority`s approval Letter) 

  

1.6 If Add on Cover/s, submit the list of 
previous Add Ons with UIN under this 
product. 

 

1.7 Nature of revision made/ Add on 
covers(s) 

  

2. Product features    

2.1 What are the contingencies covered?   

2.2  Is cover provided on:    

2.2.1 Benefit payment basis:   
2.2.2 Indemnity basis with deduction for 
depreciation;  

  



Guidelines on ‘Product filing procedures for General Insurance Products’ Page 40 of 76 
 

2.2.3 “New for Old” basis;    
2.2.4 Reinstatement value basis;   

2.2.5 First Loss basis or layered basis.   

2.3 Does insurer have right of recovery 
under subrogation?  

  

2.4 What are the excluded perils?    

2.5 What are the declined risks? 
  

2.6 Does the product have any special 
features?  

  
3 Marketing  

  
3.1 Target market for product? 

  
3.2 Sales channels planned to  sell 
product 

  
3.3 Plans and budget for sales  
promotion: 

  
3.4 Acquisition cost to be incurred    
including commission or brokerage: 

  
(This can be lower than the maximum 
permitted by the law or regulations) 

  
3.5 If the Product is a Pilot Product    for 
what period, the insurer Proposes to test 
in the market. 

  
4 Underwriting and Claims  

  
4.1 What will be the delegation of 
authority for underwriting and for quoting 
rates and terms?  

  
4.2 What will be the delegation of 
authority for processing and settlement of 
claims?    
4.3 Are there any reinsurance 
arrangements specific to this product? 
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Does the insurer require consultation with 
reinsurers for underwriting or for 
settlement of claims?  

  
4.4 Please attach the Underwriting 
Manual and Claims processing Manual 
provided to staff in respect of this product:  

  
5 Actuarial support  

  
5.1 Name of Appointed Actuary:    

5.2 Risk factors used for rating:  

1 

2 
3 

5.3 Margins built into the rates and terms 
for acquisition cost, expenses of 
management, catastrophe reserve, other 
contingencies and profit margin:  

1 

2 

3 

5.4 Whether the IT system will provide 
data on each of the risk factors in respect 
of premiums and claims:  

  
5.5 Periodicity of compilation and analysis 
of data for review of the rates and terms: 

  
5.6 Basis of reserving for unexpired risks. 
In respect of long-term products  

  
6 Rates and terms  

  
6.1 Where the rates and terms are in 
the form of an internal tariff:  

  
6.1.1 Please attach a copy of such tariff.  

  
6.1.2 Where the rates and terms quoted 
to individual clients can vary from the tariff 
rates and terms, please provide details of 
the criteria and extent of such variation.    
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6.1.3 Where the tariff is used only as a 
guide and the underwriter has authority to 
depart from the tariff, please state the 
level of management at which such 
departure can be made and the permitted 
extent of such variation and the 
circumstances in which such variation is 
permitted 

  
6.1.4 Where the insurance is to be 
provided on first loss basis or with 
deletion of the condition of average, in a 
class that is normally insured on full sum 
insured basis and subject to condition of 
average, please state the basis of the first 
loss rating scale or the basis to dispense 
with the condition of average.  

  
6.1.5 Where the insurance is to be 
provided with a higher than normal 
deductible or  

  
Franchise, please state the basis on 
which premium reduction will be allowed 
for the higher deductible or franchise. 

  
6.2 Where the product is a “package” 
product designed for a specific client 
or class of clients:  

  
6.2.1 What are the elements of insurance 
put together in the package?  

  
6.2.2 Is the package rate derived by 
adding together the rates for individual 
elements of insurance? If not, please 
state how it is rated:  

  
6.2.3 In the former case, how is each 
element of insurance rated?  

  
6.2.4 Is there an internal guide tariff or is 
each risk rated individually?    
6.2.5 If each risk is rated individually, at 
what management level are rates and 
terms quoted and what is the basis for 
deriving the premium rates? 
6.3 Where rates and terms are 
determined  by reinsurers or other 
underwriters: 
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6.3.1 At what level of management is a 
decision made regarding acceptance of 
the rates and terms quoted? 

  
6.3.2 Does the insurer have a clearly 
defined policy with regard to the 
acceptance of changed policy wordings 
and the minimum rates and terms 
required for acceptance?  

  
6.3.3 Confirmation that the terms quoted 
to the client will be the same as those 
quoted by the reinsurer or other 
underwriter.  

  
7. PMC 
 
   
7.1  Date of Clearance by PMC 

  
8 Documents  

  
8.1 Please attach copies of the following  

  
Documents for all Products:    
a) Prospectus  

  
b) Sales literature  

  
c) Proposal Form  

  
d) Policy wording /Add Ons wording 

  
e) Wordings of various endorsements 

  
f) Claims Manual 

g) Claims Form  

  
h) Underwriting Manual  

  
8.2 Please attach the following 
Certificates  

  
a)    Certificate by the Principal Officer or 
the Designated Officer in Form B 

  
b)    Certificate by the Appointed Actuary in 
Form C  
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c)    Certificate by the lawyer of the insurer 
in Form D 

  
d)    Certificate by PMC  of the insurer in 
Form E 

  
9 Supplementary information   

If there is any information other than that 
provided in this form and its enclosures 
which should be taken into account in 
examining the filing of this product please 
provide it here. 

  

  

  

Place : 

  
Signature : 

  

Date  : 

  
Name: 

  

 
Form Filing Instructions 

This information is being provided to insurers in preparing filings and completing 
Form A. 
 
1. Filing in BAP system 
 
The Authority currently requires all the product filings should be made through BAP 
system and manual filing should be simultaneous till further orders from the 
Authority.   
 
2. The Manual filings of general insurance products shall be addressed to 
 
Member or Head of the Department 
Insurance Regulatory and Development Authority of India (IRDAI), 
3rd Floor, Parishram Bhavan, 
Basheerbagh, HYDERABAD-500 081 
 
Or as notified from time to time. 
 
3. The entire manual filing should be submitted in DUPLICATE except a filing 

related to health insurance sections should be submitted in TRIPLICATE. 
 
4. The Insurer may assign the filing number, if any and inform in the form. 
 
5. The Insurer must furnish the contact details of the person in the PMC for the  

Authority to contact if there is a question/problem with the product filing 
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6. File by Each Product 
 
Insurers must submit Form A for each product/revision/Add on Cover separately and 
may not combine them into a single submission. 
 
7. Filing Description 
 
The Filing Description should clearly explain the intent of the filing and highlight any 
substantive changes in the current filing. If more details are required, you may attach 
a supplementary explanatory note. 
 
8. Revision/Add on Cover 
 

(a) The revision to existing product or add on cover must submit the copy of 
Authority`s letter noting and allotting UIN to that product. 

 
(b) If a revision(s) or endorsement(s) modifies existing policy provision(s) 

currently in force, the insurer shall include in the Filing Description or in an 
explanatory note a clear policy provision(s) which will be affected as well as a 
copy of the current policy provision(s). In addition, a side-by-side tabular 
comparison of the revisions(s) and existing policy provision(s) should be 
provided except for simple, non-substantive changes. 

 
9. Incomplete filings 
 
The submission of Form A without the support documents as given in Para 8 or not 
complying with these instructions will be rejected. 
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Certificate by CEO or Designated Officer 
 

This is to confirm that: 
 

1. The rates, terms and conditions of the above mentioned product filed with this 
certificate have been determined in compliance with the Insurance Act, 1938, 
IRDA Act, 1999 and the Regulations and guidelines issued there under, 
including the Guidelines on “Product Filing Procedures for General Insurance 
Products’. 
 

2. The Prospectus, sales literature, policy and endorsement documents, and the 
rates, terms and conditions of the product have been prepared on technically 
sound basis and on terms that are fair between the insurer and the client and 
are set out in language that is clear and unambiguous. 
 

3. These documents are also fully in compliance with the underwriting and rating 
policy approved by the Board of Directors of the insurer. 
 

4. The Statements made in the filing Form A are true and correct. 
 

5. The requirements of the Guidelines on Product Filing Procedures have been 
fully complied with in respect of this product. 

 
 
 
 
Date:                                                                       Signature of CEO 
          
Place:                                                                               or Designated Officer                          

 
Name and Designation 

 
 
 
 

FILING OF GENERAL INSURANCE PRODUCT 

Filing under  File and Use  
Use and File 

Name of Insurer                                                                      
   

 

Date of filing  

Name of Product   

Product Classification   
Retail  / Commercial  

 

Form B 
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Certificate by Appointed Actuary 
 

This is to confirm that: 
 

1. I have carefully studied the requirements of the Guidelines on Product Filing 
Procedures   in relation to the design and rating of insurance products. 
 

2. The rates, terms and conditions of the above mentioned product are 
determined on a technically sound basis and are sustainable on the basis of 
information and claims experience available in the records of the insurer. 
 

3. An adequate system has been put in place for collection of data on premiums 
and claims based on every rating factor that will enable review of the rates 
and terms of cover from time to time. It is planned to review the rates, terms 
and conditions of cover based on emerging experience (enter periodicity of 
review). 
 

4. The requirements of the Guidelines on Product Filing Procedures    have been 
fully complied with in respect of this product. 
 

 
 
 
 
 
Date:                                                                 Signature of Appointed Actuary
           
Place:                                                                               Name and Designation  

 
 
 
 

 

 

FILING OF GENERAL INSURANCE PRODUCT 

Filing under  File and Use  
Use and File 

Name of Insurer                                                                      
   

 

Date of filing  

Name of Product   

Product Classification   
Retail  / Commercial  

 

FILING OF GENERAL INSURANCE PRODUCT 

Form C 
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Certificate by Lawyer of the insurer 

This is to confirm that: 

1. I have carefully studied the prospectus, sales literature, policy wordings and 
endorsement wording relating o the above mentioned product in the light of 
the IRDAI (Protection of Policy holders’ Interest) Regulations, and the 
Guidelines on Product Filing Procedures. 
 

2. The above mentioned documents are written in clear unambiguous language, 
and properly explain the nature and scope of cover, the exceptions and 
limitations, the duties and obligations of the insured and the effect of non-
disclosure of material facts.  
 

3. These documents are in compliance with the policyholders’ Protection 
Regulations and Insurance Advertisements and Disclosure Regulations. 
 

4. * The policy wordings and endorsement wording relating to this product is in 
compliance with Act (such as Employees` Compensation Act, 1923, The 
Public Liability Insurance Act, 1991 etc.,)   

 

Date:                                                                        Signature of Lawyer 
          
Place:                                                                               Name and Designation  

 

 

 

 

(* As applicable to the product) 

 

FILING OF GENERAL INSURANCE PRODUCT 
 

Filing under  File and Use  
Use and File 

Name of Insurer                                                                      
   

 

Date of filing  

Name of Product   

Product Classification   
Retail  / Commercial  

 

 

Form D 
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Certificate by Product Management Committee 

This is to certify that: 

1. The PMC has reviewed the objective of introducing the product, target 
customers, suitability of the product in the market. 
 

2. The product is fully compliant with insurance principles, regulatory 
requirements. 

 
3. The prospectus and sales literature provide all the details based on which 

the prospect/customer can take an informed decision. 
 

4. The Actuarial and Financial projections, accounting impact, market share, 
impact on solvency margins, capital and reinsurance arrangements are 
examined. 
 

5. The PMC considered advantages and disadvantages associated with 
introduction of the product and have taken into account the interests of the 
policyholders. 

 
6. The PMC has concluded and recommended that the product is fit for 

filing/marketing. 
 

 

Date:                                                             Signature of the head of the PMC
           
Place:                                                                              Name and Designation  
         

 

 

 

 

FILING OF GENERAL INSURANCE PRODUCT 
 
Filing under  File and Use  

Use and File 
Name of Insurer                                                                     
   

 

Date of filing  

Name of Product   

Product Classification   
Retail  / Commercial  

 

Form E 
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Annexure I A 

Name of Insurer: 

List of existing Products classified as ‘Retail Products’ 

S.No Name of the 
Product      

Line of 
Business 

UIN No. 
Allotted 

Date of 
Noting 

Remarks by 
Authority at 
the time of 
Noting 

     

     

     

 

 

 

                                                                                      Signature of CEO  
          
          Name  

 
Signature of Appointed 
Actuary 

                                                                                                                                                          
 Name  

Date:      
 
Place:                                                                                                                                               

 

 

 

 

 

 

 

 

 



Guidelines on ‘Product filing procedures for General Insurance Products’ Page 51 of 76 
 

 

Annexure I B 

Name of Insurer: 

List of existing Products classified as ‘Commercial Products’ 

S.No Name of the 
Product      

Line of 
Business 

UIN No. 
Allotted 

Date of 
Noting 

Remarks by 
Authority at 
the time of 
Noting 

     

     

     

 

 

 

                                                                                      Signature of CEO  
          
          Name  

 
Signature of Appointed 
Actuary 

                                                                                                                                                          
 Name  

Date:      
 
Place:                                                                                                                                               
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Annexure II 

 

Name of Insurer: 

List of existing Products of ‘Product withdrawn’ 

S.No Name of the 
Product      

Line of 
Business 

UIN No. 
Allotted 

Date of 
Noting 

Date of 
Withdrawal   

Remarks by 
Authority at 
the time of 
Noting 

      

      

      

 

 

 

 

                                                                                      Signature of CEO  
          
          Name  

 
Signature of Appointed 
Actuary 

                                                                                                                                                          
 Name  

Date:      
 
Place:                                                                                                                                               
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Annexure III 

Name of Insurer: 

List of all Products scrutinised/reviewed/ recommended by PMC under File 
and Use and Use and file procedures 

I. File and Use 
S.NO Class of 

Business 
New 
Product/
Revision
/ 

Add-on 

Name of 
the 
Product 

Date of 
filing the 
Product 
with 
IRDAI 

Status as on ----- 

(Under 
process/UIN 
allotted) 

Remarks 

       

       

 

II. Use and File 
S.NO Class of 

Business 
New 
Product/
Revision
/ 

Add-on 

Name 
of the 
Product 

Date of 
placing 
the 
Product 
in PMC 

Status as 
on ----- 

Under 
process/
UIN 
received 

Date of 
first 
Marketi
ng the 
Product 

Remarks 

        

        

 

                                                                                             Signature of CEO  
                                                                                            or Designated Officer                                                                                                        

                                                                              

     Name and Designation  

Date:      
 
Place:                                                                                                                                               
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Annexure IV 

Name of Insurer: 

List of all New Products /Revision of existing products/Add on Cover 
introduced by the insurer during the quarter ------under                                     

File and Use and Use and File procedures 

I. File and Use 
S.NO Class of 

Business 
New 
Product/Re
vision/ 

Add-on 

Name of the 
Product 

Date of 
filing 
the 
Product 
with 
IRDAI 

Date of 
UIN 
allotted 

Date of 
Marketing 
the 
Product 

Remarks 

        

        

 

II. Use and File 
S.NO Class of 

Business 
New 
Product/Re
vision/ 

Add-on 

Name of 
the Product 

Date of 
placing 
the 
Product 
in PMC 

Date of 
UIN 
allotted 

Date of 
Marketing 

Remarks 

        

        

 

 

                                                                                             Signature of CEO  
                                                                                            or Designated Officer                                                                                                        

                                                                              

     Name and Designation  

Date:      
 
Place:                                                                                                                            
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Annexure V

1 Name of the Insurer
2 Class of business
3 Name of insured
4 Address of insured
5 Locatin of risk inusred
6 Name of direct insurance brokers
7 name of reinsurance broker

8

Name of foreign reinsurance 
broker if the Indian broker is 
handling the reinsurance

9
Reporting compnay's share of 
insurance

10 Names and shares of coinsurers

11
Names and share of leader 
quoting terms

12
names of reinsurers with more 
than 5 % share each in risk

Quoted to clinet Quoted by reinsurers
Comments on variation 
in terms

13 Number of locations covered
14 Sum insured at target location

15
Aggregate sums nsred for all 
locations

16 Any loss limits on ocver
a Per event

b
in the aggregate for the period of 
insurance

16 Deductibles applicable
17 Material damage
b Loss of profits
c Others, please specify

18
Any special conditions including 
claims cooperation clause

19 Gross premium
20 Commission or brokerage
21 Any other charges
22 Premium net of deductions
23 Underwriting position
24 Net retentions of insurer
25 Reinsurance placed in India
26 Reinsurance commission received

Reinsurance placed outside India
Reinsurance commission received

GUIDELINES ON “PRODUCT FILING PROCEDURES
FOR GENERAL INSURANCE PRODUCTS”

Reporting Form under Para 20(b)-Schedule IV(7) 
List of Large Risks Underwritten 

Quarterly  statement to be submitted to the IRDA within 10 days of the end of the Quarter

Authorised Signatory
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sl No. Description 
Current Year Preceding yearCurrent Year Preceding year Current Year Preceding yearCurrent Year Preceding yearCurrent Year Preceding year

1 Gross  written Premium 

2 Increase in premium Reserve
3 Gross Earned Premium 
4 Total Income

5 Direct Commission/Brokerage
6 %
7 Expenses of Management
8 %
9 Gross Claims Paid

10 Gross Incurred Claims
11 %
12 Total Outgo

13
Gross Underwriting  
Balance(A)

14 %

15
Net Reinsurance Premium 
Ceded

16
Net Reinsurance Commission 
Earned

17
Net Reinsurance recoverable  
on claims Incurred

18
Increase in premium Reserve 
on net Reinsurance Basis.

19 Net Underwriting Balance (B)
20 %
21 Investment Income ( C )

22 Net Operating Balance (B+C)
23 %

24

Number of  Claims Intimated 
during the period as % of 
Policies in force during the 
period

25

Average Cost per Claim 
intimated during the period on 
Gross Basis.

ANNEXURE VII

The Companies shall report  the Board of Directors within 15 days of the end of the quarter.

REPORTING  FORM ON ACCOUNTED TRANSACTIONS UNDER PARA 20(b)-Schedule IV(9)OF 
GUIDELINES ON “PRODUCT FILING PROCEDURES

FOR GENERAL INSURANCE PRODUCTS”
 TO THE BOARD OF DIRECTORS

Fire Marine Cargo Marine -Other than Cargo Motor Employees' Compensation

Authorised Signatory

Amount in Lacs Rs. 
FIGURES UPTO THE END OF QUARTER

QUARTERLY REPORT ON ACCOUNTED TRANSACTIONS TO THE BOARD  DIRECTORS
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Contd...

. 

S No. Description 
Current Year Preceding yearCurrent Year Preceding yearCurrent Year Preceding yearCurrent Year Preceding yearCurrent Year Preceding yearCurrent Year Preceding yearCurrent Year Preceding year

1 Gross  written Premium 

2 Increase in premium Reserve
3 Gross Earned Premium 
4 Total Income

5 Direct Commission/Brokerage
6 %
7 Expenses of Management
8 %
9 Gross Claims Paid

10 Gross Incurred Claims
11 %
12 Total Outgo

13
Gross Underwriting  
Balance(A)

14 %

15
Net Reinsurance Premium 
Ceded

16
Net Reinsurance Commission 
Earned

17
Net Reinsurance recoverable  
on claims Incurred

18
Increase in premium Reserve 
on net Reinsurance Basis.

19 Net Underwriting Balance (B)
20 %
21 Investment Income ( C )

22 Net Operating Balance (B+C)
23 %

24

Number of  Claims Intimated 
during the period as % of 
Policies in force during the 
period

25

Average Cost per Claim 
intimated during the period on 
Gross Basis.

Toatal of All Classes

Authorised Signatory

The Companies shall report  the Board of Directors within 15 days of the end of the quarter.

REPORTING  FORM ON ACCOUNTED TRANSACTIONS UNDER PARA 20(b)-Schedule IV(9) OF 
GUIDELINES ON “PRODUCT FILING PROCEDURES

FOR GENERAL INSURANCE PRODUCTS”
 TO THE BOARD OF DIRECTORS

QUARTERLY REPORT ON ACCOUNTED TRANSACTIONS TO THE BOARD  DIRECTORS
FIGURES UPTO THE END OF QUARTER

Amount in Lacs Rs. 

Public/Product Liability Engineering Aviation Personal Accident Health Insuance Miscellaneous 

ANNEXURE VII
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Name of the Insured Class of 
Business Date of Loss Particulars of 

Loss
Amount originally 
Reserved Rs.

Amount 
paid so 
far Rs.

Balance 
Claim 
Outstan
ding Rs.

REPORTING  FORM UNDER PARA 20(b)-Schedule IV(10)  OF GUIDELINES ON “PRODUCT FILING 
PROCEDURES

FOR GENERAL INSURANCE PRODUCTS”
  TO THE BOARD OF DIRECTORS

Authorised Signatory

The Insurer shall report  the Board of Directors within 15 days of the end of the quarter.

List of claims  exceeding  Rs. 25,00,000 reported  or paid during the quarter - Per Risk per event
QUARTERLY REPORT ON ACCOUNTED TRANSACTIONS TO THE BOARD  DIRECTORS

ANNEXURE VIII
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SL No. Description
As at end of 
the quarter 

At the end of 
preceeding 
quarter

As at end of the 
preceeding year

1 Required Solvency Margin

2
Available Surplus assets 
in Policy Holders' Funds

3
Available  Free Assets in 
Shareholders' Funds

4
Total Available Solvency 
Margin

5

Solvency Margin Ratio-
Available  to required 
Solvency Margin

ANNEXURE IX

The Insurer shall report  the Board of Directors within 15 days of the end of the quarter.

SOLVENCY POSITION

Authorised Signatory

REPORTING  FORM UNDER PARA 20(b)-Schedule IV(11) OF GUIDELINES ON 
“PRODUCT FILING PROCEDURES

FOR GENERAL INSURANCE PRODUCTS”
  TO THE BOARD OF DIRECTORS

QUARTERLY REPORT ON ACCOUNTED TRANSACTIONS TO THE BOARD  DIRECTORS
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Sl No. Description 
1 Date of Audit 
2 Office Audited
3 Name of the Audit Team

4 Number of Records seen
5 Basis of selection of Records

6 Significant Finding Financial Impact of any 
deficincies found

Management's Comments  
and Action taken

7 Whether Audit Team sasisfied

8 that Underwriting  Procedure are 
adequte and are followed

9 That  documentation is complete 
and timely

10 that  reinsurance  cession 
requirements are followed and in 
time

11 that underwring  policy has been 
followed

12 that decisions have been made 
within underwriting authority 

13 that due  reference has been made 
to the Moderator [Para 15(f) of 
guidelines] in all the cases requiring 
intervention

14 Suggestions of the Audit Team for 
improvements in Underwriting 
practice 

ANNEXURE X

To be placed before the Board of Directors  and Audit Committee of the Board of Directors  in the Board 
meeting Immediately following completion of the audit.

Authorised Signatory

REPORTING  FORM UNDER PARA 20(b)-Schedule IV(12)  OF GUIDELINES ON 
“PRODUCT FILING PROCEDURES

FOR GENERAL INSURANCE PRODUCTS”
  TO THE BOARD OF DIRECTORS

TECHNICAL AUDIT  REPORT (Quarterly)
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STANDARD PROPOSAL FORM FOR “LIABILITY ONLY” POLICY 

(For Commercial Vehicles other than Motor Trade Internal Risks Policies) 

A. Questions that are necessarily to be listed for granting the cover as per the Motor Vehicles 
Act- 1988. 

A (I). Personal Details of Proposer/Owner: 

Pe
rs

on
al

 D
et

ai
ls

 

1 Proposer’s (Owner’s) 
Full Name 

(In capital letters) 

 

2 

Address (where the 
vehicle is 

normally kept) 

 

(In capital letters, 
with pin code) 

 

  

 

   

Pin Code:       
 

Telephone No:  Fax: 

Mobile No. :                               Mail Id: 

3 Occupation / 
Business 

 

4 Type of Cover Liability Only Policy 

5 

Period of Insurance 

From 
Hrs DATE MONTH YEAR 

       

To 
Hrs DATE YEAR YEAR 

       

A (II). Vehicle Details 

Ve
hi

cl
e 

Sp
ec

ifi
ca

tio
ns

 6 Registration Number of the Vehicle   

7 Date of Registration  of the Vehicle   

8 Registering Authority & Location   

9 Year of Manufacture   

Logo of the 
company 

Name & Address of the company 

Website:  

ISSUING OFFICE 

ANNEXURE XI 

I I I I I I I 

I I I 

I I I 
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10 Engine Number  

11 Chassis  Number  

12 Make of the Vehicle  

13 Model   

14 Type of Body  

15 Gross Vehicle  Weight(GVW) &Cubic Capacity of 
the Vehicle 

 

16 
Max. licensed carrying capacity (No. of 
Passengers) in case of Passenger Carrying 
Vehicles? 

 

17 

Whether vehicle is driven by non-conventional 
source of power /CNG/LPG/Bi-Fuel? 

If ‘YES’, please give details. 

 

18 Whether the use of vehicle is limited to own 
premises?  

 YES NO. 

19 Whether the vehicle is used for commercial 
purpose? 

 YES NO. 

20 Whether the vehicle is used for driving tuitions? 
(GR-44) 

 YES NO. 

21 Details of Hire Purchase / Hypothecation / Lease (IMT-5)/(IMT-7)/(IMT-6) 

 

a) Is the vehicle proposed for insurance is:    

i) Under Hire Purchase?   YES NO 

ii) Under Lease Agreement?  YES NO 

(iii) Under Hypothecation?   YES NO 

 b) If ‘YES’, give name and address of concerned 
party/parties: 

 

Th
ird

 P
ar

ty
  R

is
ks

: D
ea

th
 / 

B
od

ily
 In

ju
ry

 

22 22. Coverage for liability against Third Party Risks 
(Death or Bodily Injury) required in respect of: 

  

(i) Owner Driver only YES NO. 

(ii) Any person other than Paid Driver YES NO. 

If ‘YES’, give details of such other persons   

1  

2  
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3  

[Note: 

1. Section 146 of Motor Vehicles Act-1988 makes it mandatory for the owner of the vehicle to 
ensure that he or any other person authorized by him to drive a vehicle in public place has 
insurance against third party risks. (The explanation   to Section 146 exempts the paid driver) 

2. As per Section 147 (2) (a). The liability is ‘as incurred’ in the case of death / bodily injury of a 
third party] 

Th
ird

 P
ar

ty
 

R
is

ks
:  

   
   

   
   

   
TP

PD
  (

IM
T 

-2
0)

 23 Do you wish to have the statutory Third Party 
Property Damage (TPPD) liability of Rs. 6000/- 
only? 

[For additional TPPD limits, please see Q.No. 25] 

YES NO 

Th
ird

 P
ar

ty
 R

is
ks

:  
Li

ab
ili

ty
 to

 ‘E
m

pl
oy

ee
’ u

nd
er

 E
.C

. 
A

ct
-1

92
3 

   
   

   
   

   
  (

C
om

pu
ls

or
ily

 to
 b

e 
co

ve
re

d 
by

 
M

.V
.  

A
ct

-1
98

8)
 

24 Legal liability to persons employed in connection with operation of the vehicle, who are 
‘workmen’. [The liability of the 

Employer under the Employees’ Compensation Act-1923 is covered under the Motor Vehicles 
Act-1988. 

1) Drivers                                                                               (No. of persons: _____________) 

2) Employees (Workmen)                                                       (No. of persons: _____________) 

  

(Note: The Motor Vehicles Act-1988 under Sec. 147 (1) (ii) (i) covers liability to employees who 
are Employees within   the meaning of the Employees’ Compensation Act-1923.) 

For additional coverage, please refer to Q.No. 26] 

 

B. Questions that provide additional covers as per IMT Endorsements 

   
   

 A
dd

l. 
 T

PP
D 

25 The Policy provides additional Third Party Property 
Damage liability limit or Rs. 7,50,000/- for 
commercial vehicles. Do you wish to cover the 
additional limit? 

 

[Refer to Q.No. 23]   

YES NO. 

 

 

 

 

G
R

  3
9 

A
dd

iti
o

na
l 

Li
ab

ili
t

y 
to

   
   

   
   

   
 

26 Do you wish to cover wider legal liability to 
employees who are ‘workmen’? [This information is 
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(IM
T-

28
) 

sought to cover in 

addition to liability under the Employees’ 
Compensation Act-1923, also liability under the 
Fatal Accidents Act-1855 

and the Common Law] 

Note: The additional liability under Common Law 
and Fatal Accidents Act in respect of employees 
who are workmen 

is covered under this endorsement 

[Refer to Q.No. 24] 

YES NO 

Li
ab

ili
ty

 to
 E

m
pl

oy
ee

s 
w

ho
 a

re
 

no
t ‘

Em
pl

oy
ee

’ 

27 
Do you wish to cover wider legal liability to 
employees who are NOT ‘workmen’? 

 

(Note: The liability under Common Law and Fatal 
Accidents Act-1855 in respect of employees who 
are not Employees 

can be covered under this endorsement). 

 

 YES NO 

(IM
T-

29
) 

 

Pe
rs

on
al

 A
cc

id
en

t  
C

ov
er

 o
f O

w
ne

r D
riv

er
 

28 Personal Accident Cover for Owner Driver is compulsory in the Liability Only Cover. 
Please give details of nomination: 

(a) Name of the Nominee & Age  

(b) Relationship  

(c) Name of the Appointee 

(If Nominee is a Minor) 

 

(d) Relationship to the Nominee :  

(Note: 

1. Personal Accident cover for Owner Driver is compulsory for Sum Insured of Rs. 2,00,000/- for 
Commercial   Vehicles. 

 

2. Compulsory PA cover for owner driver cannot be granted where a vehicle is owned by a 
company, a partnership   

firm or a similar body corporate or where the owner-driver does not hold an effective driving 
license) 
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PA
 C

ov
er

  f
or

 N
am

ed
 O

cc
up

an
ts

 

 

29 Do you wish to include Personal Accident cover for 
named persons? 

 

If YES, give name and Capital Sum Insured (CSI) 
opted for: 

 YES  NO. 

(IM
T 

-1
5)

 

Sl 
no
. 

Name CSI  (Opted)  

(Rs.) 

Nominee  Relationship 

1     

2     

3     

4     

5     

  

 

Note: (The maximum CSI available per person is Rs. 2 Lacs in case of Commercial Vehicles) 

 

 

PA
 C

ov
er

 fo
r U

n-
N

am
ed

  
O

cc
up

an
ts

 

30 Do you wish to include Personal Accident cover for Un-named Passengers/hirer/pillion 
passengers (Two Wheelers)? 

(IM
T 

-1
6)

 

If YES, give number of persons and Capital Sum Insured (CSI) Opted 

No. of Persons: ___________ 

(Note: The maximum CSI available per person is Rs. 2 Lakhs in case of Commercial Vehicles) 

 

G
eo

gr
ap

hi
ca

l E
xt

en
si

on
 

31 Whether extension of geographical area to the following countries required? 

(IM
T-

1)
 

1 Banglade
sh 

YES NO. 2 Bhutan YES NO. 

3 Maldives YES NO. 4 Nepal  YES NO. 

5 Pakistan YES NO. 6 Sri Lanka YES NO. 

(Note: Presently the territory covered is geographical area of India. Extension of geographical 
area cover can be availed by use of this endorsement 
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C. Questions that are elicited for information and data collection purposes 

  

32 Previous History : 

Date of purchase of the vehicle by the   

Proposer: 

DD MM YR 

b. Whether the vehicle was new or second hand 

at the time of purchase? 

NEW  SECOND HAND 

c. Will the vehicle be used exclusively for   

(i) Private, Social, Domestic, Pleasure & 

    Professional Purpose? 

YES  NO. 

(ii) Carriage of goods other than samples         or personal 
luggage? 

YES NO. 

d. Is the vehicle in good condition? YES NO. 

       If NO, please give details  

e. Name and Address of the previous insurance 
company: 

 

f. Previous policy number:    

g. Period of Insurance  From   To  

h. Claims lodged  during the preceding 3 years 

YEAR NO. OF CLAIMS CLAIM AMOUNT (Rs.) 

   

   

   

 33 

 

 

 

Details of Driver: 

 

a. 

Age and Date of Birth of the Owner Age [ In Years] Date of Birth 

DD M
M 

YEAR 

          

b. Age and Date of Birth of the Owner Age [ In Years Date of Birth 

  DD MM YEAR 

          

c. Does the driver suffer from defective vision or hearing or YES NO 

I 

I I I I I 

I I I I I 
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any physical infirmity? 

If ‘YES’ , please  give details  of such infirmity 

d. Has the driver ever been involved / convicted for causing 
any accident of loss? 

If ‘YES’ , give details as under including the pending 
prosecutions: 

YES NO 

Driver’s Name :   

Date of Accident   

Loss/ Cost: [Rs.]  

Circumstances of Accident:  

  

Declaration by the Insured 

 

I/We also declare that any additions or alterations are carried out after the submission of this proposal form then the 
same would be conveyed to the Insurance Company immediately. 

 

Place :                                                                                                        __________________________________ 

Date:                                                                                                                            Signature of the Proposer/s. 

 

 

 

PROHIBITION OF REBATES (Insurance Act-1938, Section 41) 

No person shall allow or offer to allow, either directly or indirectly as an inducement to any person to take  out  or renew 
or continue  an insurance in respect or any kind of risk relating to lives or property in India, any rebate of the whole or 
part of the commission payable or any rebate of the premium shown in the policy, nor shall any person taking out of 
renewing or continuing  a policy accept any rebate except such rebate as may be allowed in accordance with the 
prospectus  or table of the Insurer. 

Any person making default in complying with the provisions of this section shall be punishable with fine which may 
extend to ten lac rupees. 

 

Noted: Denial of “Third Party Liability Only Cover” by Insurer, for reasons other than fraud 
/misrepresentation by proposer, will entail Regulatory action. 

I/We hereby declare that the statements made by me/us in this Proposal form are true to the best of my/our 
knowledge and belief  and I/We  hereby agree that this declaration shall form the basis of the contract between 
me/us and ____________________________________________
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STANDARD PROPOSAL FORM FOR “LIABILITY ONLY” POLICY 

(For Private Car/Two Wheelers) 

A. Questions that are necessarily to be listed for granting the cover as per the Motor Vehicles Act-1988. 

A (I). Personal Details of Proposer/Owner: 

A (II). Vehicle Details 

Ve
hi

cl
e 

Sp
ec

ifi
ca

tio
ns

 6 Registration Number of the Vehicle   

7 Date of Registration  of the Vehicle   

8 Registering Authority & Location   

9 Year of Manufacture   

10 Engine Number  

Logo of the 
company 

Name & Address of the company 

Website:  

ISSUING OFFICE 
Pe

rs
on

al
 D

et
ai

ls
 

1 Proposer’s (Owner’s) Full 
Name 

(In capital letters) 

 

2 Address (where the 
vehicle is 

normally kept) 

 

(In capital letters, with pin 
code) 

 

    

Pin Code:     
 

Telephone No:  Fax: 

Mobile No. :                               Mail Id: 

3 Occupation / Business  

4 Type of Cover Liability Only Policy 

5 Period of Insurance 
From 

Hrs DATE MONTH YEAR 

       

To 
Hrs DATE YEAR YEAR 

       

ANNEXURE XII 

I I I I I 

I I I 

I I I 
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11 Chassis  Number  

12 Make of the Vehicle  

13 Model   

14 Type of Body  

15 Cubic Capacity of the Vehicle  

16 Seating  Capacity including  driver  

17 Whether vehicle is driven by non-conventional 
source of power /CNG/LPG/Bi-Fuel? If ‘YES’, 
please give details. 

 

18 Whether the use of vehicle is limited to own 
premises?  

YES NO. 

19 Whether the vehicle is used for commercial 
purpose? 

YES NO. 

20 Whether the vehicle is used for driving tuitions? 
(GR-44) 

YES NO. 

 

 

21 

 

 

 

 

Details of Hire Purchase / Hypothecation / 
Lease 

(IMT-5)/(IMT-7)/(MT-6) 

a) Is the vehicle proposed for insurance is:  

i) Under Hire Purchase?  YES NO 

ii) Under Lease Agreement? YES NO 

(iii) Under Hypothecation?  YES NO 

b) If ‘YES’, give name and address of 
concerned party/parties: 

 

(Note: Copies of R.C. & Fitness Certificate  should be submitted along with the 
proposal form  

Th
ird

 P
ar

ty
  R

is
ks

: D
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 / 

B
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22 22. Coverage for liability against Third Party 
Risks (Death or Bodily Injury) required in 
respect of: 

  

(i) Owner Driver only YES NO. 

(ii) Any person other than Paid Driver YES NO. 

If ‘YES’, give details of such other persons   

1  
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2  

3  

[Note: 

1. Section 146 of Motor Vehicles Act-1988 makes it mandatory for the owner of the 
vehicle to ensure that he or any other person authorized by him to drive a vehicle in 
public place has insurance against third party risks. (The explanation   to Section 146 
exempts the paid driver) 

2. As per Section 147 (2)(a). The liability is ‘as incurred’ in the case of death / bodily 
injury of a third party] 

Th
ird

 P
ar

ty
 R

is
ks

: T
PP

D
  (

IM
T 

-2
0)

 23 Do you wish to have the statutory Third Party 
Property Damage (TPPD) liability of Rs. 6000/- 
only? 

 

 

 

 

[For additional TPPD limits, please see Q.No. 
25] 

YES NO 

Th
ird

 P
ar

ty
 R

is
ks

:  
Li

ab
ili

ty
 to

 ‘E
m
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A
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C
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. A
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24 Legal liability to persons employed in connection with operation of the vehicle, who are 
‘workmen’. [The liability of the 

Employer under the Employees’ Compensation Act-1923 is covered under the Motor 
Vehicles Act-1988. 

1) Drivers                                                              (No. of persons: _____________) 

2) Employees (Workmen)                                     (No. of persons: _____________) 

 

(Note: The Motor Vehicles Act-1988 under Sec. 147 (1) (ii) (i) covers liability to 
employees who are workmen within   the meaning of the Employees’ Compensation Act-
1923.) 

For additional coverage, please refer to Q.No. 26] 
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B. Questions that provide additional covers as per IMT Endorsements 

 

A
dd

l. 
TP

PD
 

25  

The Policy provides additional Third Party 
Property Damage liability limit or Rs. 7,50,000/- 
for commercial vehicles. 

Do you wish to cover the additional limit? 

 

[Refer to Q.No. 23] 

 

 

YES NO. 

G
R

 3
9 

   
   

   
 

A
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26 Do you wish to cover wider legal liability to 
employees who are ‘workmen’? [This 
information is sought to cover in 

addition to liability under the Employees’ 
Compensation Act-1923, also liability under the 
Fatal Accidents Act-1855 

and the Common Law] 

Note: The additional liability under Common 
Law and Fatal Accidents Act in respect of 
employees who are Employees 

is covered under this endorsement 

[Refer to Q.No. 24] 

 

YES 

 

NO 
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27 Do you wish to cover wider legal liability to 
employees who are NOT ‘Employees’? 

 

 

 

(Note: The liability under Common Law and 
Fatal Accidents Act-1855 in respect of 
employees who are not Employee can be 
covered under this endorsement). 

 

 YES NO 

(IM
T-

29
) 
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28 Personal Accident Cover for Owner Driver is compulsory in the Liability Only Cover. 
Please give details of nomination: 

(a) Name of the Nominee & Age  

(b) Relationship  

(c) Name of the Appointee 

(If Nominee is a Minor) 

 

(d) Relationship to the Nominee :  

 

(Note):   1. Personal Accident cover for Owner Driver is compulsory for Sum 
Insured of Rs.1,00,000/- for Two Wheelers and Rs.2,00,000/- for Private Cars.  

  2.  Compulsory PA cover to owner driver cannot be granted where a vehicle is 
owned by  a company,  a partnership firm or a similar body corporate or where the 
owner-driver does not hold an effective driving license) 
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29 Do you wish to include Personal Accident cover for 
named persons? 

If YES, give name and Capital Sum Insured (CSI) opted 
for: 

 YES  NO. 

(IM
T 

-1
5)

 

Sl no. Name CSI  
(Opted)  

(Rs.) 

Nominee  Relationship 

1     

2     

3     

4     

5     

(Note: The maximum CSI available per person is Rs.2 Lakhs in case of Private Cars 
and Rs.1 Lakh in the case of Motorized Two Wheelers) 
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30 
Do you wish to include Personal Accident cover for Un-
named Passengers/hirer/pillion passengers (Two 
Wheelers)? 

YES NO. 

(IM
T 

-1
6)

 

If YES, give number of persons and Capital Sum Insured (CSI) Opted 

No. of Persons: ___________ C.S.I. (Per Person): _______________ 

(Note: The maximum CSI available per person is Rs.2 Lacs in case of Private Cars 
and Rs.1 Lac in the case of Motorized Two Wheelers) 

I 
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31  Whether extension of geographical area to the following 
countries required? 

(IM
T-

1)
 

1 Bangladesh YES NO. 2  Bhutan YES NO. 

3 Maldives YES NO. 4  Nepal  YES NO. 

5 Pakistan YES NO. 6  Sri 
Lanka 

YES NO. 

(Note: Presently the territory covered is geographical area of India. Extension of 
geographical area cover can be availed by use of this endorsement 

C. Questions that are elicited for information and data collection purposes 

   
  

  

32 Previous History : 

a. Date of purchase of the vehicle by the   
Proposer: 

DD MM YR 

b. Whether the vehicle was new or second hand 

at the time of purchase? 

NEW  SECOND 
HAND 

c. Will the vehicle be used exclusively for   

(i) Private, Social, Domestic, Pleasure & 

    Professional Purpose? 

YES  NO. 

(ii) Carriage of goods other than samples 

      or personal luggage? 

YES NO. 

d. Is the vehicle in good condition? YES NO. 

     If NO, please give details  

e. Name and Address of the previous insurance 
company: 

 

f. Previous policy number:    

g. Period of Insurance  From   To  

h. Claims lodged  during the preceding 3 years 

YEAR NO. OF CLAIMS CLAIM AMOUNT (Rs.) 

   

   

   

 33 

 

Details of Driver: 

 Age and Date of Birth of the Age [ In Date of Birth 

I 

I 
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a. Owner Years] DD MM YEAR 

          

b. Age and Date of Birth of the 
Owner 

Age [ In 
Years 

Date of Birth 

  DD MM YEAR 

          

  c. Does the driver suffer from defective vision or 
hearing or any physical infirmity? 

 

If ‘YES’ , please  give details  of such infirmity 

YES NO 

 

d. Has the driver ever been involved / convicted for 
causing any accident of loss? 

If ‘YES’ , give details as under including the 
pending prosecutions: 

YES NO 

Driver’s Name :   

Date of Accident   

Loss/ Cost: [Rs.]  

Circumstances of Accident:  

    

Declaration by the Insured 

 

I/We also declare that any additions or alterations are carried out after the submission of this proposal form then the 
same would be conveyed to the Insurance Company immediately. 

 

Place :                                                                                                         

_____________________________________ 

Date:                                                                                                                            Signature  of the Proposer/s. 

I/We hereby declare that the statements made by me/us in this Proposal form are true to the best of my/our 
knowledge and belief  and I/We  hereby agree that this declaration shall form the basis of the contract between 
me/us and ________________________________________

I I I I I 

I I I I I 
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PROHIBITION OF REBATES (Insurance Act-1938, Section 41) 

1. No person shall allow or offer to allow, either directly or indirectly as an inducement to any person to take  
out  or renew or continue  an insurance in respect or any kind of risk relating to lives or property in India, 
any rebate of the whole or part of the commission payable or any rebate of the premium shown in the 
policy, nor shall any person taking out of renewing or continuing  a policy accept any rebate except such 
rebate as may be allowed in accordance with the prospectus  or table of the Insurer. 
 

2. Any person making default in complying with the provisions of this section shall be punishable with fine 
which may extend to 10 lac rupees. 

 

Noted: Denial of “Third Party Liability Only Cover” by Insurer, for reasons other than fraud 
/misrepresentation by proposer, will entail Regulatory action. 

 

 


